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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
ORIGINAL APPLICATION NO. 04/2025

IN THE MATTER OF:
SUSHIL RAGHAV ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS ...RESPONDENT(S)

AFFIDAVIT ON BEHALF OF RESPONDENT NO.5, GHAZIABAD NAGAR
NIGAM

[, Surender Prasad Mishra S/oLate Hriday Narain Mishra presently posted as Chief
Engineer in Municipal Corporation Ghaziabad, presently in New Delhi, being the
Authorized Representative of Ghaziabad Nagar Nigam, do hereby solemnly state

and affirm as under:

1. That I am the Authorized Signatory/Representative of Ghaziabad Nagar Nigam

and as such am competent to swear the present A ffidavit.

2. It is respectfully submitted that the captioned OA presently pending before this
Hon’ble Court pertains to eight (08) park/open space sites situated at Site-04,
Industrial Area, Sahibabad, Ghaziabad. In the said proceedings, allegations
have been raised with respect to encroachments over the aforesaid open spaces,
including the existence of a water tank, public toilet, primary school, and other

structures.

3. The Hon’ble Tribunal was pleased to constitute a Joint Committee comprising
the District Magistrate, GhaZIabad and the Uttar Pradesh Pollution Control
Board (UPPCB), with dlrectlons to c,onduct 2 51te inspection and submit a

report.
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4. Tn compliance with the directions of the Hon’ble Tribunal, the Joint Committee

conducted an on-site inspection and submitted its report, wherein only one (01)

site was identified and declared as a park, while the remaining seven (07) sites

were recorded as existing open spaces. A compliance report was thereafter filed

before the Hon’ble Tribunal. Vide order dated 18.11.2025, the Hon’ble Tribunal

was pleased to direct the Ghaziabad Nagar Nigam to submit a further

reply/report regarding the encroachments found on the said open spaces.

5. In compliance with the aforesaid order, a team from the Construction

Department of the Municipal Corporation conducted a site inspection of the

said eight (08) locations on 13.01.2026 and made the following observations:

S.NO | PARK LAND STATUS OF STATUS AT REMARKS OF
LAND SITE GHAZIABAD NAGAR
EARMARKED - NIGAM
IN LAYOUT
MAP BY
UPSIDA
3 Park' situated at A| Open space Construction of It is respectfully

block right side of
Plot No. A-46,
north side of
Central Electronic
Limited (CEL),
behind plot no.
C-18,D16/1,D-

16, D-17,D-18,
D19,D-20 and

the smart
mechanized
solid waste

transfer station,
primary school,
jhandapura,

40mld,  TSTP
over head tank,
nursery structure

submitted that Industrial
Area Site-04, Sahibabad,
Ghaziabad was
originally developed by
UPSIDC (now UPSIDA)

and was handed over

near Jhandapur by Forest e (6 vanss
village at site IV Department PP Y Y
industrial area small factories, ago to Municipal
21}2:;%1?1 e zlrggie 9 Corporation, Ghaziabad,
o) : ., for maintenance
purposes.

e R Pow
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For waste management
in the industrial area, the
Municipal ~Corporation
established a Secondary
Collection Centre at the
site for collection and
transportation of
Municipal Solid Waste
generated by industrial
units to the designated
processing/disposal
facility. It is pertinent to
note that no land had
been earmarked for such
secondary collection in
the Master Plan by
UPSIDA

Thereafter, vide
Government Order dated
28.10.2024 issued by the
Principal Secretary,
Industrial Development
Department,

Government of Uttar

Pradesh,all __industrial

areas were directed to

be handed back to
s 4
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UPSIDA Consequently,
with effect from March

2025, maintenance of

the industrial areas

stood transferred to

UPSIDA.

True Copy of
Government Order dated
28.10.2024 issued by the
Principal Secretary,
Industrial Development
Department,

Government of Uttar
Pradesh is marked and

annexed herewith as

Annexure A-1.

Further, UPSIDA vide
letter dated 07.03.2025
directed removal of
garbage from the
industrial areas.

True Copy of letter dated
07.03.2025 issued by
UPSIDA is marked and
annexed herewith as

Annexure A-2.

e With regard to the 40
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MLD TSTP and
overhead tank, it is
submitted that pursuant
to Government Order
dated 18.12.2018, the
plant was established to
supply treated water to
industrial ~ units  and
prevent groundwater
exploitation. Treated
water is presently being
supplied under
agreements executed
with  industrial units,
copies of which are
annexed herewith

True Copy of
Government Order dated
18.12.2018 is marked
and annexed herewith as
Annexure A-3.

True Copy of
Agreements  executed
with industrial units are
marked and annexed
herewith as Annexure

A-4.

It is further submitted
a

A

© #pA e
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that the primary school
situated at the site has
neither been constructed
by nor falls within the
jurisdiction ~ of  the
Municipal
Ghaziabad.

Corporation,

"Park situated at site
IV industrial area
just opposite to
Karkarmodelvillage
by
industrial plot No.
18/43, 44, 45,E-1,

2,3 45 6, sl

surround

opposite to Atlas
Cycles Pvt. Ltd. on

Solat road

Open Space

Construction of
a concrete stage
an overhead tank

and public toilet

S %
dah,

It is respectfully submitted
that in order to provide
Ganga water supply to the
residents of the slum area of
Village = Kadak  Model
situated within the Industrial
Area, an overhead water
tank and an underground
reservoir were constructed
at the site. The drinking
water facility was formally
inaugurated on 11.04.2011
then

the Principal

Urban

by
Secretary,
Development, Government
of Uttar Pradesh.

It is further submitted that
the provision of drinking
water constitutes a
mandatory statutory
obligation of the Municipal
the

Corporation  under
/

PR
ORI o
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Municipal Corporation Aa
1959.

The public toilets at the said
site were also constructed
by the Municipal
Corporation to  provide
essential sanitation facilities
to the local residents. The
said facilities are being
utilized by the local
population as well as
workers employed in the

adjoining industrial units.

Park situated near
Bharat Electronics
Ltd. on the right
and village abadi
on the left near plot
no. M5-6 of
Maharajpur village

Open Space

Construction of
Primary School
Maharajpur,

Public toilet,
commercial

shops, temple
dwelling  units,

mosque and

roads

It is respectfully submitted
that the public toilets at the
site were constructed by the
Municipal Corporation to
provide essential sanitation
facilities to the local
population. The said
facilities are presently being
utilized by local residents as
well as by  workers
employed in the adjoining

industrial units.

It is further submitted that
the primary school,

commercial shops, temple,

© g e
st sor o
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and mosque situated at the

site  have neither been
constructed by nor are in
any manner related to or

under the jurisdiction of the

Ghaziabad Municipal
Corporation.
Park surrounded by Park Parking area
plot nos. 1-A. being used by
4A/12 to 4A/14 and some industries,
plot no. 7,8,9,10 transformer and
and 12. 13, 14 of mobile tower
Karkarmodel
village area
Park land adjacent| OpenSpace |No open space
to Plot no. 29B, commercial
30B and shops and abadi
surrounded by old found at site
abadi opposite to
Sahibabad village
Park land adjacent| OpenSpace |No open space

to plot no. 244 to

commercial

26A, bearing shops and abadi
Khasra No. 436, found at site

440 and 441 of

Sahibabad Village P

Park land near Plot | Not mentione‘dfl No open spaeeat
no. 3A/3 and| inlayoutmap - lé_.i,te
surrounded by
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Abadi

Plot no. 59/21
Surrounded by
Abadi As  per
layout plant

Open space

6. It is respectfully submitted that the structures referred to at Site-04, Industrial

Area, Sahibabad, have been established in discharge of statutory and public
obligations. The Secondary Collection Centre was set up solely for
management and transportation of municipal solid waste generated by industrial
units, particularly in the absence of any designated site in the Master Plan. The
overhead water tank, underground reservoir, and TSTP infrastructure were
constructed pursuant to Government Orders to ensure supply of treated water
and to prevent groundwater exploitation, which fall within the statutory duties
of the Municipal Corporation. The public toilets were constructed to provide
essential sanitation facilities to local residents and industrial workers, in
furtherance of mandatory civic responsibilities under the Municipal

Corporation Act, 1959.

7 1t is further submitted that certain other structures such as the primary school,

commercial shops, temple, and mosque neither fall within the jurisdiction of
nor have been constructed by the Municipal Corporation, Ghaziabad.
Additionally, pursuant to the Government Order dated 28.10.2024, maintenance
of the industrial area stands transferred to UPSIDA with effect from March
2025. The Municipal Corporation has acted bona fide and strictly in discharge

of its statutory functions, and no unauthorized encroachment attributable to it

arises in the facts of the present cas‘e;vff""”f 3 v, /ﬁ
- FEa e
TR R Bo@
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8. I say that the contents of the present Affidavit have been stated by me in an
official capacity based on and derived from official records maintained by

the Company and nothing material has been concealed therefrom.

DEPONENT

" #oA sifdem
VERIFICATION . TuforrmE R B
Verified on this day at that the contents of Paragraphs 1

to 8 are true and correct to the best of my knowledge and belief and based on
information derived from records maintained by the Corporation. No part of it is

false and nothing material has been concealed therefrom.

DEPONENT
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NS :
§) Date :05/12/2018
To, ) : L
Principal Secretary, : '
Ministry of Urban Development
Govt of Uttar Pradesh k
Licknaw ‘
From,
Municipal Commissioner,
Nagar Nigam Ghaziabad
Ghaziabad

Sub. Approval for taking up the Water Treatment Plant and Supply of Treated Waterto
Industries  Project in Ghaziabad and related borrowing activities- Tertiary
Treatment Plant 40 MLD Net Output Capacity at Indirapuram to Generate
Industrial Grade Water under Ghaziabad Nagar Nigam ‘

Respected Sir,

We wish to bring to your kind nofice that the Nagar Nigam Ghaziabad has taken up an ambitious
project of setting up a Water Treatment Plant and Supply of Treated Water to various industries
located in the jurisdiction of the Nagar Nigam. This project is meant ta stopr the current use of
ground water by these industries and frée up the ground water for residential purposes.

The key benefits of this project is listed below :

1. Ghaziabad has abundant supply of sewerage water and this water can be recycled for supplying
to industries which can help them with 24 hour water supply.

2. This will help in preserving the ground water which is already at a much depleted level and thus
preserving this water would help in a longer duration availability of water for residential supply,

3. The use of recycled water would also help in reducing this water from becoming waste and can
be productively used. ‘

4. This would also help in reducing the pollution levels of the rivers where currently this uncycled
water flows in to,

5. Sale of recycled water for industrial use would also result in an added revenue source to the
Nagar Nigam, expected in the range of Rs. 15 Crore p. a. for the Nigam.

Considering all the above mentioned benefits, the Nagar Nigam seeks your approval for going ahead
with project. The brief details of this project is given helow :

&) This project is being set up for 40 MLD,

b) Projectis likely to cater to the water requirements of the Industrial Areas of Sahibabad &Loni,

¢) The feasibility report and the final DPR has been prepared and the final project cost is Rs,
234.61 Crores.

d) The proposed means of financing would include a hond borrowing of approx. up to Rs. 150 Crs
towards meeting out the project cost & the balance amount is expected to come from internal

sources,
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... Hence, we seek the following approvals from your end for this project :

f 1. Approving the feasibility report and the final DPR.

2. Approving the Project and its estimated cost.

3. Approving the borrowing of up to Rs. 150 crores through issuance of Municipal Bonds by Nagar
Nigam Ghaziabad, ,

Approving to repay the loan from own resources of Nagar Nigam Ghaziabhad.

5. Approving of the authority to create charge on Municipal Land for creation of security cover for
the bond issuance for a minimum of 1.25 times the borrowed amount. The land would be
identified in due course of time however the authority to pledge the land is required upfront.

6. Approving of creation of appropriate  Escrow Mechanism, [nterest Payment Reserves;
Debenture Redermption Keserves (Sinking Fund), as required in due course, etc

7. Approving the authorization for Municipal Commissioner for appointment of thc'following
agencies and also entering in to various agreement, deeds, relevant docurhent, ete, related to
the bond issuance process.

i) Appointment of Two Credit ratihg Agencies for the Bond Issuance.,

i) Escrow Banker and its agreements,

i) Independent Legal Counsel for each Bond Series.

v} Independent Auditor for Escrow Accounts.

v) Independent Engineer for the Project.

vi)  Listing Requirement of Stock Exchanges for Listing and Electronic Bidding Process.
vii) Depository requirements for dematerialized bonds with NSDL and COSL.

vili) Trustees for the Issue

ix) Registrar to the Issue

%) Opening of various related bank accounts,

xi) Creation of Charge on fixed assets of Nagar Nigam Ghaziabad in favour of Bond Trustees.
xii} All other requirements relatedto-bond issuance,

In order to move fast and effectively, we also seek your permission to appoint various abiove
mentioned intermediaries on nomination basis as we also wish to timely tap the incentive being
provided by MoHUA, Gol for issuance of Municipal Bonds, which works out to Rs. 13 crores on a
bond borrowing of Rs. 100 Crores and maximum for up to a bond borrowing of up to Rs.200 Crore,

In this context, we also wish to bring to your kind notice that we wish to get this bond issue activity
going on fast mode as the MoHUA, Gol incentive offer for Municipal Bonds are available for only
lirst 10 Municipal Corporations Bond Issuance & already, five corporation have claimed the incentive
&we hear from the market that the sixth Municipal Corporation is likely to enter the markets in next
10-15 working days, This incentive is available only for bonds issued up to the current financial year.

The process of taking the approval from the Nigam Board is in the final stages. Hence we request
your approval for the above mentioned points.
With Regards
.
/ ’
‘ - }
PSRN 5 0 1Y
Municipal Commissioner
Nagar Nigam Ghaziabad
Ghaziabad




cC Nama-Md!
e Godn - UPIAO

/ 0(/’0 "
(358 i ee e esedr
Certificate N v Mooile No-9811779! %5 Slq~ e T"“'""””M'”
Jorticate No, L IN-UPB2571413438747W o
Certificate 1ssuad Date . 12:8ep-2024 03:02 PM
Account Reference o NEWIMPACC (SVY up 14076104/ GHAZIABAD SADAR/ UP-GZB
Unique Doc. Reference o SUBIN-UPURT407610461950680091740W
Purchased by © TATA STEEL LTD
Descrption of Document . Article 4 Affidavi
Property Descriplion . Not Applicable

Consideraton Price (Rs )

Fost Party . TATASTEEL LTD
Second Party . Not Applicable
Stamp Duty Paid By o TATASTEELLTD
Stamp Duty Amount(Rs.) ;100

{One Hundred only)

AGREEMENT FOR THE SUPPLY OF RECYCLED SEWAGE WATER
FOR INDUSTRIAL USE BY THE UNITS /“INDUS’I'RIIESV IN THEAREA
UNDER SAHIBABAD INDUSTRIAL AREA, GHAZIABAD

i .
This Agreement is drawn on the ofl, day of QGbs 2024 between:

(i} GUHAZIABAD NAGAR NIGAM, established under the Uttar Pradesh Muunicipal
Corporation Act, 1959, having its office at Ghaziabad Nagar Nigam, Navyug Market,
Opp Old Bus Stand, Ghaziabad - 200001 (U.). (hereinafter referred to as
“GNN/Seller”, which expression shall. unless it be repugnant to the context or
meaning thereol, be deemed to mean and include its successors-in-office and

permutted assigns) of the FIRST PART;

aca 3@@;@1 LIS HAZIABAD WATER SOLUTIONS PRIVATE LIMITED (hereinafter referred
to as "GWSPL"Y), a Special Purpose Vehicle (8PV) incorporated, registered and

ﬁ%? ﬁi ﬁﬁ?) existing under the Companies Act, 2013 having CIN U41000TN2020PTC135253, and
} . -
~ylef, Corporate Services,TSH ( et raes
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ouse” No. 17,200 Feet Thoraipakkam -

having its registered  office at “WABAG H
hereinafter referred to

Pallavaram Main Road, Sunnambu Kolathur, Chennat 600117 (
hall, unless it be repugnant to the context or

as the Concessionaire, which expression s
rmitted assigns) of the SECOND PART:

meaning thereof, include its successors and pe

GNN and GWSPL (100% subsidiary of M/s VA Tech Wabag Ltd., the
concessionaire) are heveinafter collectively referred to as First Parties,

AND
M/s TATA STEEL LIMITED, having its registered otfice at Bombay House, 24, Homi
Mody Street, Mumbai 400 001 and one of its plant site at plot no 23, site 4, Sahibabad,
Ghaziabad, Utter Pradesh (hereinafter referred to as "User” which expression shall
unless repugnant to the context, mean and include its permitted assignees) of the

THIRD PART;

(i)

Each of GNN, GWSPL and User hereinafter to be referred individually as the “Party”

and collectively as the "Parties".

WHERE AS

GNN intends to develop a “Public Private Partnership (PPP)-Hybrid Annuity Model
(HAM) to set up a Tertiary Treatment plant to treat secondary treated water from
Indirapuram Sewage treatment plant (hereinafter referred to as "TSTP”) to supply
Industrial Grade Water to industrial units situated under the jurisdiction area of
Sahibabad Industrial Area, Ghaziabad from Ghaziabad Nagar Nigam (the "Project").

A

B. GWSPL will implement, operate and maintain the Project Facility and supply the

Recycled Water to the User on behalf of GNN.

C. " The Parties now agree to the following understanding in relation to the supply of
Recycled Water ("Product") by the First Parties to the User as per this Agreement.

Now, THEREFORE, the Parties hereto agree as follows:

1. Project Facility

Project Facility means collectively the following:

tration and reverse 0smosis

(2) Waste Water Treatment Plant including ultra-fil
[collectively

(UF&RO) plant being constructed in STP premises at Indirapuram
referred to as "Tertiary Treatment and Reverse Osmosis plant (TTRO)"],

(b) Pumping station(s) for product supply,

(¢) Conveyance pipeline from Indirapuram TTRO premis
exclusive basis, for supply of the treated water, and

any other infrastructure that forms or may form part of the Project

es to user's premises on

) Includes
3 ata Smd Facility at a future date.
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The Project Facility is being developed by GNN along with the Concessionaire. The
commercial operations date (heretnafter referred to as "COD") of 40 million Liters per
Day (MLD) supply of the Product by the First Parties to User would be presumably
in the Month of September in year 2024,

Contracted Quantity

(@)

The contracted quantity (hereinafter referred to as "Contracted Quantity") is 1250
kilo liter Per Day (KLD) for the CRM Plant situated at plot no. 23, Site-1V,
Sahibabad Industrial Area, Ghaziabad, The Date of Commencement will be
presumably September, 2024, In case of delay the First Parties shall inform the
User in writing,

The First Parties assures the User that supply of Contracted Quantity of the
Product shall be undertaken as per the terms and conditions provided in this
Agreement,

The supply obligations on the part of the GNN and payment obligations on the
part of the User shall commence from the actual Date of Commencement. The
User shall off take the Contracted Quantity of the Product for the Supply Period
from the GNN, from the Date of Commencement onwards. The Date of
Commencement shall be the date on which Product are supplied to the User.-
“Supply Period" would mean the period on daily basis i.e., calendar day.

The actual supply may vary for about +/- 5% of the Contracted Quantity. The
User will be billed and shall pay for the actual quantity delivered to the User
from the Date of Commencement.

The Contracted Quantity of the Product shall be supplied equally in a period

spread of 24 hours.

Delivery of Water
(a) Water shall be delivered from Indirapuram TTRO to User at the junction of

approach road for the unit/works and public road. First Parties shall have to
make all arrangements to deliver the water from source and other allied
infrastructure and comprehensive networks, and the same shall be maintained
by the First Parties. All capital and maintenance costs shall be borne by the First
Party, and the User is therefore obligated to draw water for a minimum period
of three (03) years, which may be renewed for a subsequent period of three (03)
years upon the expiry of the Agreement, with consensual approach of the Parties.
(i.e. Contract Period).

User shall make all proper and adequate arrangement as per rules & regulations
of Ghaziabad Nagar Nigam and Applicable Laws for drawing water from the
junction point of unit/factory/works approach road and public road at its own
risk and cost. If any defect in inlet/connection arrangements or water using
equipment's arise the same shall be rectified by the First Parties. First Parties shall
have an option to stop supply of water without any notice as soon as any defect
or unsafe operation is notified in the User inlet/connection arrangement or
metering equipment, the decision with respect to which shall be of the First
Parties and the same shall be absolute and binding upon the User.
Inlet/connection arrangement means the installation of pipeline from the
junction point of factory/ unit / works-approach road and public road to its unit,

J
water meter, sluice valve, non-return valve efc. The said arrangement shall be
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made available by First Parties. User shall not have the right to adjust, clean,
handle, replace, maintain, tinker, remove or modify in any manner all such above
state inlet/connection arrangement at any time during the tenure of the
Agreement,

() User under no circumstances shall sublet/ lease/ sell/ create a change over on
part or whole with the water related property at any given time, without the
written consent of the First Marties.

(©)  Any production losses or any kind of losses whatsoever attributable to the
functioning of the aforesaid equipment/installations for any reason whatsoever
shall, in no way be the First Parties’ responsibility and accordingly the First
Parties shall not be held responsible for any such losses or damages in any
circumstances,

(d) Notwithstanding anything contained in any of the clauses of this Agreement, in
case it is found that the User have tampered with the water metering equipment,
the water supply to the User will be discontinued after giving prior notice to the
User by the First Parties The decision of the First Parties in this connection shall
be final and binding upon Second Party. Insuch a case User shall pay the penalty
and losses occurring to First Parties before resumption of the supply. If the
amount is not paid by the User within 7 (seven) days from the receipt of Debit
Note from GNN, this Agreement shall be liable to be terminated by the First
Parties and the equivalent amount as per the Contract Demand at least for three
years shall be recovered and the deposit paid by User shall be forfeited.

(e} Water distribution equipment installed for supply of water like internal pipeline
water meter, sluice valve, non-return valve from the junction point of approach
road of factory/unit/works and public road to the factory/unit/works of the
User is supposed to be property of GNN. First Parties or its authorised
representative, at the risk and cost of User shall have rights of entry at all hours
to the water metering station, route of pipeline up to all consumption points and
water consuming facilities situated-inside or outside the premises to the User.

It shall be the sole responsibility of User to safeguard the assets, such as pipeline,
water meter, sluice valve, non-return valve etc. created under water distribution
system inside or outside the premises:up to the terminal point junction chamber
which are within the User premises and are in possession of the User against theft
or pilferage etc. First Parties will restore and rehabilitate the damaged

distribution system at the risk and cost of the User in the event where theft or

pilferage etc. happens to the assets.

4, Supply Price for the Product
(2) Initial Supply price of Rs. 45.90 per kilo liter (KL) shall be payable by the User to
the CNN, for the supply of the Product, for the 13t year,
(b) An escalation of 5% shall be applicable every year, on the previous year’s

applicable price.

5. Quantity of Water
(a) The User shall declare to the First Parties about the current requirements on daily
basis with future requirement (if any).
) The First Parties shall install water meter at the premises of the User, the installed
ater meter shall be used for the assessment of the quantity of water consumption

i &&6& y the User.
(x,sa\w
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(c) User can consume more water than the Contracted Quantity as per Agreement. First
Parties shall charge Rs, 45.90/- per KL, or otherwise as per the revised rate as
applicable at the time of the excess supply. Futther it is agreed by both the Parties, that
during the billing cycle, if User has consumed less than 80% of the Contracted
Quantity, then First Parties will raise the bill for 80% of the Contracted Quantity.

(d) The First Parties shall treat the connection illegal on the following conditions:

i If the waler conneclion is laken without the prior permission of theFirst

Parties;

If the water meter installed in the premises of User is “by-passed”;

p If at any time First Parties comes to the knowledge thal

mischief/adjustment to the meter is carried out or found out or traces of

any

tempering the meter is spotted;
iv.  Ifatany time First Parties comes to the knowledge that the motor/pump or
any other pumping device is attached or found for direct pumping from the
water connection of the First Parties;
(e} First Parties shall impose the penalty for the illegal connection as stated above,
(f) User shall provide an underground storage tank(s) at their own at their working place.
(#) First Parties shall not allow any motoring/ puiping directly from the connection

of First Parties.

6. Measurement and Calibration

The volume of water supplied under the Agreement shall be measured in standard
cubic meter/ kilolitre as per the reading of the water meter. The water meter shall

be supplied, installed and maintained by First Parties.

b, If User has any doubt on the proper working of the meter, it can request First Parties for
the calibration of metering system along with an advance payment of Rs. 5,000/~
(Rupees five thousand only) towards the calibration charges. First Parties shail
undertake such checks / calibration of water meter system after the receipt of
intimation from the User in writing. Over and above calibration charges, the repairing
/ replacement of any part of the metering system after the warranty has expired will
be charged on actual to the User, pending the final result of such calibration /
recalibration, User shall not withhold the payment to the First Parties under the
Agreement on this account, However, User may lodge its calibration / recalibration
withina period of fourteen (14) days of such calibration / recalibration. Any such claim,
if found correct by the First Parties shall be adjusted against subsequent invoice(s) of
supply water. No interest shall accrue to such refunds by the First Parties to the

User.
7. Shutdown and Stoppage of Supply

(a) The scheduled shut down of water supply on the one side from First Parties’ end
and on the other side of the User’s end shall be limited in each case to fifteen (15)
days in two periods of time in a year with each period being not shorter than five 5)
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|
days. The Party shall have to intimate the other Party at least fifteen (15) days //
prior to the proposed date of shut down. '
(b) The First Parties shall in case of a scheduled shitdown make alternative
arrangement for piped supply of Contracted Quantity from other plants. If the .
piped supply is stopped by the First Parties, the First Parties shall supply the g
Contracted Quantity through tankers. In such an event, the User shall also be A

entitled to make alternative arrangement for supply of water to continue its plant

operations and this shall not be considered in any manner a violation of this

Agreement. . However, any alternative arrangements made by the user must not

involve groundwater extraction through illegal borewells or any other methods 1

deemed illegal by the Fitst Parties

The User shall inform First Parties immediately about any defects in the water

inlet/connection arrangement of the User .calling for the complete or partial

stappage of the supply of water. Provided that in all such cases, the provisions

relating to the payment of minimum guaranteed consumption (i.e.,, 80% of the

agreed demand) shall be applicable.

First Parties shall, likewise inform the User immediately about any defects in water

installations and/or water pipeline of the First Parties calling for discontinuation or

complete o pattial stoppuge of supply of water, First Parties shall not be lable for

failure to perform or for delay in performing any provision(s) of the Agreement by

User in such conditions and shall be held responsible for any losses or damages to

User due to partial or complete stoppage of water supply. The provisions related to

the .payment of minimum guaranteed consumption (ie., 80% of the agreed

demand) shall not be applicable,

Subject to clause 7 (a), if the User requires additional shut down, it shall have to give

prior notice of 7 days to the First Parties for shutting down for a period of a week (or

less than that) and for shutting down the system the User shall have to pay Rs. 5,000/ -

(Rupees five thousand only) for more than 25mm connection in case of industry, along

with outstanding and due water charges and Rs. 1,000/~ (Rupees one thousand only)

for 25mm and less than 25mm connection in case of industry along with outstanding

and due water charges. In.case of shutdown the connection for more than a week, User

shall have to produce appropriate documentary evidence for the shutdown / non-

production of the factory for the period.

Subject to clause (i), in case of shutting down the connection without any sufficient

cause by the First Parties, First Parties will charge as per the consumption by the User.

In case the First Parties fails to supply the water due to force majeure condition  or

other situation like repairs / maintenance / electricity failure, outage etc. it shall be

treated as unavoidable circumstances due to proactive actions/ preventive measures

being taken to pre-empt such unwanted incident but in vain and therefore, User shall

not be liable for any compensation / claim. the First Parties shall provide the

Contracted Quantity via tankers: The User may also make alternative arrangements

to ensure the continued operation of its plant, and this will not be considered a

breach of this Agreement. However, any alternative arrangements made by the user -

must not involve groundwater extraction through illegal borewells or any other

i methods deemed jllegal by the First Parties

(h) Inaccordance with sub clause (e) above the User shall have to pay Rs. 10,000/ - (Rupees

ten thousand only) per connection for restarting the system to the First Parties.

(i) Notwithstanding anything contained herein, in case of shutdown or stoppage of supply
of water for any reason whatsoever by the First Parties, the First Parties shall provide
ttfd‘Contracted Quantity via tankers. The User may also make alternative

Wn Stwarrangements to ensure the continued operation of its plant, and this will not be

(c)

(d)

(e)

N
(2)

considered a breach of this Agreement. However, any alternative arrangements

Chis!, Corporate Services, , XM 6of 13| rage
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ana.de by the user muast not involve groundwater extraction through illegal
ulrtw&lls orany other methods deemed illegal by the First Parties.
Failure of Supply

If First Parties are not able to supply the Contracted Quantity of the Product during the
Supply Period, either due to water quality not meeting the specified standard or for any
reason, then the User the Supply Price shall be payable for the actual off-take quantity.
Howeover, considering wnexpected contingencies, the User is required to make
alternate arrangements in case of failure to supply the Product by the First Parties to
the User. The First Parties are to put all effarts to resume the supply of the Product
to the User in the shortest possible time after the unexpected contingencies.

Conveyance Pipeline

(a) Theright of way for laying of the Conveyance Pipeline in the User premises up to
the point where First Supplies network ends and the User’ off-take network
starts (hereinafter referred to as “Delivery Paint”), would be provided free of cost

by the User to the First Parties.

(b) The User, at its premises, shall always facilitate the First Partics during the
construction and operation & maintenance period by providing requisite
permission etc. for carrying out the various works.

(¢) The First Parties shall be responsible for the safety and O&M of the Conveyance

Pipeling up to Delivery Point.

Metering

(a) Continuous Online Metering for determining the exact quantities of the Product
supplied shall be done at the Delivery Point in the User premises. First Parties

shall install a meter with a svtandby at the Delivery Point.

(h) Necessary instrumentation for real time online monitoring of water quality shall
be installed & maintained by the First Parties at the Delivery Point.

(¢) Periodical calibration of the water meters and water quality instruments shall be
carried out by the First Parties along with the User.

(d) The User shall provide adequate space or as per requirement for installation of
the water meters.

(e) Power requirement for the metering station shall be provided by the User.

. Water Quality

a.  The Product to be supplied by the First Parties to the User shall be as per the

standards specified in Annexure-l.
In case the watcr quality is not as per the standards specified, then the User

may stop the receipt of Product with immediate intimation to the First Parties.
Tats Stoe! Ltd.  Prior to usage of such P.roduct, the User shall carry out the requisite quality tests
, of the Product to confirm the quality standards/requirements for its further
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intended use,

d.  The First Parties shall not be res i i :
‘ § 8 ssponsible for the ¢]
Delivery Point p e for the quality of Product beyond the

12, Security for Payment

(a) Advance consumption charges (security deposit) shall be submitted by the User
to the GNN in the form of Bank Guarantee (BG)/ Pixed Deposit in favour of
Municipal Commissioner, Ghaziabad Nagar Nigam for the Contracted
Quantity of the Product in the manner as specified therein above in Clause 3
i.e., Contracted Quantity in KL x 30 days x Supply I'rice. The advance
consumption charges (security deposit) of one (1) Month charges in form of
Bank Guarantee is fixed considering the current financial position of User.
However, GNN reserves the right to increase the advance consumption
charges in future in case there is a change in Contracted Quantity.

(b) The advance consumption charges shall be deposited (fifteen)15 days prior to
the Date of Commencement.

(¢) The User has to submit the Bank Guarantee for (thirty) 30 days advance
consumption charges (security deposit) taking into consideration the yearly
escalation in Supply Price of the Product. The differential amount shall also be
submitted in the form of Bank Guarantee. Bank Guarantee shall be initially
valid for one year and the same shall be extended every year before expiry date,

with the escalated price.

13. Payment Mechanism for Monthly Consumption Charges
The bill for the Product consumed will be served once in a month.

a.
GNN & GWSPL will ensure that the bill reaches to the User by 10% day of every
month. In any case if the bill is not received by 10t day, the User has to inform
the same to the GNN on the 11* day and obtain the duplicate bill.

¢.  The User has to pay the bill within (15) fifteen days from the date of email of the

scan copy of the bill by the First Parties to the User, in the Bank Account as
specified by the GNN, failing which the release of the Product will be stopped
with seven (7) days prior intimation in writing to User.

14. Disconnection

(a) If the monthly consumption charges for the Product are not paid within the
due date and subsequent notice for payment of the dues within seven (7) days, the
Product supply to the User will be stopped and the connection shall be
disconnected after giving a notice of fifteen (15) days and penalty of Rs.10,000/-
will be levied on the User for reconnection, after clearing the bill.

(b) Further, if the connection is disconnected, the User shall be charged an interest
@1% per month from the due date to the date of actual payment over the
outstanding due amount, in addition to the penalty of Rs.10,000/- for

reconnection after clearing the bill,
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15. Dispute Resolution, Governing Law and Jurisdiction

(@) Incase of any dispute pertaining to the bills raised by the First Parties, the
User shall bring to the notice of the concerned Parties within 7 (seven) days

from the receipt of the bill, otherwise no objections will be admitted after 7

(seven) doys.
(DY Bven if any bill raised by the Firat Parties is disputed, the User should pay

the full amount of such cdisputed hill, pencing settlement of the dispute
through mutual understanding and excess payment, if any, will be adjusted in
subsequent Lills. In case of failure to arrive at a settlement through mutual

understanding, the Parties are free (o resort to civil proveedings

(¢) Dispute Resolution Mechanism:

(i)

(i)

(iii)

All disputes and differences, whatsoever, arising between the parties
outof or relating to or in connection with the meaning, scope, operation
or effect of this Agreement or breach thereof shall be settled between
the First Parties and the User amicably. In the event of any dispute, the
parties shall endeavour to resolve such dispute by discussion in good faith
in the first instance within 30 (thirty) days of notice of such dispute.

If, however, the parties are not able to resolve their disputes and
differences amicably as aforesaid, such disputes and differences
whatsoever arising between the parties out of or relating to or m
connection with the meaning, operation or effect of this Agreement or the
breach shall be settled at competent jurisdiction by civil proceedings.
Notwithstanding the existence of any dispute and differences or Court
Case in terms hereof or otherwise, work under the contract shall continue
and be bound to continue to perform their respective obligations according
to be contract, and the parties shall remain liable and bound in all respects
under the Contract,

The Civil Courts at Ghaziabad, India with the exclusion of all other courts
shall alone have jurisdiction over all matters relating to this contract and the
disputes and differences arising from the same, Governing law shall be

Laws of India.

16. Force Majeure

"Force Majeure” shall mean any event or circumstance or combination thereof

which prevents the Party claiming Force Majeure (the ‘Affected Party’) from

performing its obligations under this Agreement and which event or circumstance;

1)

(if)

is beyond the reasonable control and not arising out of the default of
the affected Party,

the Affected Party has been unable to overcome such circumstance or
eventby the exercise of due diligence and reasonable efforts, skill and care;
and

has a material adverse eftect on the subsistence of this Agreement.
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ect of

Such events or cire . .
events or circumstances shall include, without limitation, the eff
fire,

*‘1”)’ natural element or other acts of State or God, including but not limited to,
flood, earthquake, lightning, cyclone, landslides or other natural disasters,

strikes or otherindustrial disturbances, war, riots, civil commotion, terrorist
attacks, embargoes, blockades, g,(_)vemmental restriction, intervention of defense

authorities or any change in laws applicable to any Party hereto

A Party shall not be lable to the other Farty for any fuss, injury, delay,

(a)
damages or other casualty suffered or incurred by the latter due to
Force Majeure, and any failure or delay by any Party in performance of
its obligations under this Agreement due to Force Majeure shall not be
considered as a breach of this Agreement.

(b) The Party suffering Force Majeure shall notify the other Parties in writing

promptly after the occurrence of such Force Majeure event. Such Party
shall, to the extent reasonable and lawful, use its best efforts to remove o1
remedy such cause. Upon the occurrence of a Force Majeure event, the
Party claiming Force Majeure shall use all reasonable methods to
continue to perform its obligations under this Agreement and to minimize
the adverse effects of such circumstances. Such a Party shall notify the
other Parties of the steps it proposes to take including any reasonable
alternative means for performance. In the event any obligation cannot be
ue to continuance of a Force Majeure event for a period of 7

the Parties agree that the time period for the performance of
period after such

performed d
days or more,
such obligation shall stand extended for an equivalent
time as the Force Majeure event ceases to exist.

(<) If, as a result of a Force Majeure event, the Agreement has been rendered
unviable or un-bankable or the Force Majeure event is not likely to be

d within a reasonable foreseeable period, the Parties may decide to
ement in which case the Parties shall be entitled to
and due to them, before the occurrence of the

cure
terminate this Agre
receive payments accrued

Force Majeure event.

17. Validity, Effectiveness and Operation of this Agreement

This Agreement:

(a)

ment is signed between the

shall come into effect from the date of the Agree
It will be

First Parties and the User for utility and supply of the Product.
binding upon both the Parties for a period of 03 (Three) years from the Date
of Commencement (“Validity Period”). The Agreement may be extended
to further period of time with consensual approach of the Parties.

(b) will remainin place until such time as one or all Parties determine otherwise,

(¢) shall be executed in English in three originals, one for each Party, and

d at any time by a written agreement between the Parties
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or may be mutually extended by the Parties in writing,

eable period as per
{ conditions.

(€) This Agreement may be extendable for a mutually agre
mutual consent between the Parties on the existing terms anc

Further, the Partles agree that:

(a) First Parties will take all measures to ensure smooth and regular supply of the

Praduct to the User but First Parties shall not be responsible for loss of

to shortage in supply due to

property or life or what so ever it may be due
the control of the

accidental or unforeseen circumstances or matters beyond
First Parties.
(b) The First Parties will inform 48 hours in advance to the User about the
stoppage of the Product for maintenance of various water supply
installations. The First Parties shall in such case make alternative

ement for piped supply of Contracted Quantity from other plants.

arrang
First Parties, the First Parties shall

If the piped supply is stopped by the
supply the Contracted Quantity through tankers. In such an event, the
User shall also be entitled to make alternative arrangement for supply of
water [or continue its plant operations. Which shall not be considered in
ation of this Agreement. However, any alternative
nvolve groundwater extraction
gal by the First

any manner a viol
arrangements made by the user must not i
through illegal borewells orany other methods deemed ille
Parties

(c) The User should approach the
for renewal of this Agreement.

GNN well in advance before the expiry date,

18. Termination

Any Party may terminate this Agreement prior to e
hs’ written notice to the other Parties.

a. xpiry of its Validity Period,
by 3 mont

b. This Agreement is terminable upon the occurrence of a Material Breach (as

defined below) which has a Material Adverse Effect. This Agreement will also

terminate automatically upon the bankruptcy of any Party hereto,
¢. For the purpose of this clause:

“ means a breach of the obligations, torms and conditions of
a Party, which materially ang substantially
mplated by this Agreement and

“Material Breach
this Agreement or covenants by
affects the performance of the transactions conte
results in a Material Adverse Lffect.

“Material Adverse Effect” means circumstances which may or do (i) render any
right vested ina Party by the terms of this Agreement ineffective; or (if) adversely
affect or restrict or frustrate the ability of any Party to observe and perform in a
sations under this Agreement; or (ili) adversely affects the

timely manner its oblig
ture or enforceability of this Agreement.

Jegality, validity, binding na
d. The termination of this Agreement shall not affect the rights of the Parties accrued
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priorto such termination,

19, Review

ET\A 2artie . i A . .
(@) The Parties will review the Agreement to consider consistency with the operating
arrangements and requirements and such other matters agreed between the
D pbie y
Parties, during the course of the Agreement.

(B) A Review Com mittee comprising of members from the respective Parties may
be set up.

I'he Parties confirm that they have carefully gone through the contents of this
Agreement and agree to abide by the terms and conditions as laid down herein.

by:

Signed for and on behalf of GNN by: Signed for and on behalf of Tata Steel Limited.

. | Tata Steal Lid.
(bo\,; | o T

P \ : D@ﬂ
q Chlef, Corporats Services,TEM

HEEseEs (J161)
stote ot anfSrarane

Name: Name:
Designation: Date Designation: Date
of signing: of signing:

Signed for and on behalf of GWSPL
by:

Name: N
Designation: Date ™21l

of signing:

Witness:

First Parties Third Party
1. 1.

2. 2

120f13 | ¢
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Annexure-1

Product (Recycled Water) Quality and Specifications

_— Tertiary Treated Effluent Parameters
s B Fertinry Tronied -
No. Parameter Unit Industrial Grade Water J
i - - bld,(;, R o = f
2 pH - 6.0~75 ’}
3 ‘Total Mardness as CaCO3 | mg/ <300 |
.4 lronasTe mg/1 < 0.25 [
5 DS mg/1 <500 |
6 BODS ' mg/| <2
7 COD mg/! <50 :
8 | Total Suspended Solids mg/l <2
L9 ' Total Nitrogen as N mg/I ] <10 5
10 Total Phosphorus mg/1 ; 1
‘ 11 [ Apparent Color Hazen Units 1 < 50 i
| | <50

12 g Alkalinity ’ mg/1
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Gluhend India Private Limited

(A Sage Group Company)

B-8 Site - IV Industrial Area, Sahibabad
Ghaziabad Uttar Pradesh 201010, India
E-mail: info@sagemetals.co.in,

CIN — UJ74994MH2017FTC30321

Date-03.06.2025

AUTHORIZATION LETTER

- Amit Agrawal S/o Sh. K.P, Agrawal partner of Gluhend India Private Limited would like to authorize
myself for the water supply agreement related works with Ghaziabad Nagar Nigam, registered office
at B-7 & B-8, Site 4, Sahibabad Industrial Area, Sahibabad, Ghaziabad, Uttar Pradesh 201010.
We have requirement of 50 Kilo Litre per day.
For Gluhend India Private Limited.
For GLUHEND INDIA PVT. LTD.
U .
«/ N
Althorised\Signatory
Email - amit.agrawall@sagemetals.com
v ffmail - loye:kuma r@sagemetals.com
bol
'(\f“
HBIURERIER (S(57)
PR B it
GLUHEND INDIA PVT. LTD.
5.7 88, siterV Indl Area,
ganibabad: Ghaziabad (U.P)

Registered Office: 23, Floor-2, Plot-69, Arsiwala Mansion, Nathalal Parikh Marg, Colaba Mumbai,

Maharashtra — 400008.

www.sagemetals.com
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Article & Agreement of Memorandum of an agreement

n . Not Applicable

© GHAZIABAD NAGAR NIGAM i
GLUHEND INDIA PVT LTD o
y GLUHEND INDIA PVT LTD

100 ‘
(One Hundred only)

S

AGE WATER
THE AREA

AGREEMENT FOR THE SUPPLY OF RECYCLED SEW
FOR INDUSTRIAL USE BY THE UNITS / INDUSTRIES IN
UNDER SAHIBABAD INDUSTRIAL AREA, GHAZIABAD

n on the ... day of 3 June 2025 between: '
GHAZIABAD NAGAR NIGAM, established under the Uttar Pradesh Municipal
Corporation Act, 1959, having its office at Ghaziabad Nagar Nigam, Navyug
Market, Opp. Old Bus Stand, Ghaziabad - 201001 (U.P.) (hereinafter referred
to as "GNN/Seller’, which expression shall, unless it be repugnant to the
context or meaning thereof, be deemed to mean and include its successors-

in-office and permitted assigns) of the FIRST PART,;

- GHAZIABAD WATER SOLUTIONS PRIVATE LIMITED (hereinafter
referred to as "GWSPL"), a Special Purpose Vehicle (SPV) incorporated,

(L»o\; B
¢ :

of tnis SO sl

Tewplerified al 'vaww.shellestamy ' S ; ¢ N
{i . p.com' of using e-Stamp M%ﬁth’on%d'lf&" nato ry

as avaitable on lhe website / Mobile App renders ¥ in

] SARTEITEe certificate
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LUHEND INDi B
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registered and existing under the Companies Act, 2013 having CIN
U41000TN2020P 10135253, and  having  ite registered  office at "WABAG
House" No. 17, 200 Feet Thoraipakkam - Pallavaram Main Road, Sunnambu
Kolathur, Chennai 600117 (hereinafter referred to as the Concessionaire,
which expression shall, unless it be repugnant to the context or meaning
thereof, include its successors and permitted assigns) of the SECOND PART:
GNN and Concessionaire (100% subsidiary of M/s VA Tech Wabag Ltd.,
the concessionaire) are hereinafter collectively referred to as first

Parties,

AND
M/s Gluhend india pvt.ltd.by having its registered office at and office B-7,
B-8 and office at Site 4 Industrial Area Ghaziabad UP-201010 under the
Sahibabad Industrial Association, Jurisdiction Area: [*, (hereinafter referred to
as "User” which expression shall unless repugnant to the context, mean and

include its permitted assignees) of the THIRD PART;

Sahibabad Industrial Assaclation, having its registered office af (Insert full
Address) Sahibabad (hereinafter referred to as "SIA" which expression shall
unless repugnant to the context, mean and include ite permitted assignees) of

the FOURTH PART, ~

M/s Gluhend india pvtLtd.and SIA are hereinafter collectively referred to as
Second Parties.

Each of First Party and Second Party hereinafter to be referred individually as the

“Party" and collectively as the "Parties”.

WHERE AS ‘

A,

GNN intends to develop a “Public Private Partnership (PPP)-Hybrid Annuity
Model (HAM) to set up a Tertiary Treatment plant to treat secondary treated
water from Indirapuram Sewage treatment plant (hereinafter referred to as
“TSTP") to supply Industrial Grade Water to industrial units situated under the
jurisdiction” area of Sahibabad Industrial Association, Ghaziabad from
Ghaziabad Nagar Nigam” (the “Praject").

Based on the requirements, SIA and GNN had held discussions and signed
Memorandum of Undertaking dated 17/02/2021 and based on the MOU, SIA
agreed to GNN's proposal for supply of 40 MLD Recycled Water at SlA's

premises,

Concesaionaire will implament, operate and maintain the Project Facility and
supply the Recycled Water to the User on behalf of GNN.

The Parties now agree to the following understanding in relation to the supply

of Recycled Water ("Product") by the First Party to the Second Party as per

this Agreement.

A0f14 lPpage
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Now, THEREFORE, the Parties hereto agree as follows:

1. Project Facility
Project Facility means collectively the following:

(a) Waste water treatment plant including ultra-filtration and reverse 0$mMosis
(UF&RO) plant being constructed in STP premises at Indirapuram
[collectively referred to as "Tertiary Treatment and Reverse Osmosis

plant (TTRO)"],
(b) Pumping station(s) for product supply,
(c) Conveyance pipeline from Indirapuram
on exclusive basis, for supply of the treated water, and
(d) Includes any other infrastructure that forms or may form part of the Project

Facility at a future date.

TTRO premises to SIA's premises

» The Project facility is being developed by GNN along with the Concessionaire.
The commercial operations date (hereinafter referred to as "COD") of 40
million Liters per Day (MLD) supply of the Product by the First Party to Second
Party would be presumably in the Month of April in year 2024.

2. Contracted Quantity
hereinafter referred to as "Contracted

Quantity") is 50 kilo liter Per Day (KL) of the Product. The Date of
Commencement will be presumably April, 2024. In case of delay the first
parties shall inform the Second Parties in writing.

(b) The First Parties assures the Second Parties that supply of Contracted -
Quantity of the Product shall be undertaken as per the terms and
conditions provided in this Agreement.

(c) The supply obligations on the part of the GNN and payment obligations
on the part of the User shall commence from the actual COD. The User
shall off take the Contracted Quantity of the Product for the Supply Period

from the GNN, from the COD onwards.

(d) “Supply Period" would mean the perio

(e) The actual supply may vary for about +/-
The User will be billed and shall pay for the
the User.

() The Contracted Quantity of the Product shall be supplied equally in &
period spread of 24 hours.

3. Delivery of Water
(a) Water shall be delivered from Indirapuram TTRO to Second Parties at the
junction of approach road for the unit/works and public road. First Parties
shall have to make all arrangements to deliver the water from source and
other allied infrastructure and comprehensive networks, and the same
shall be maintained by the First Parties. All the capital cost and

maintenance cost shall be borne by the First Parties and hence Second
parties are bound to draw water for a minimum period of Fifteen years

( (i.e., contract period).
.4\ B

(a) The contracted quantity  (

d on daily basis i.e., calendar day.
5% of the Contracted Quantity.
actual quantity delivered to

For GLUHEND ‘Nm@m;l\f;rzg: .
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all proper and adequate arrangement as per

igam and Applicable Laws for
t/factory/works approach road

and public road at its own risk and cost, If any defect in inlet/connection
arrangements or water using equipment's arise the same shall be rectified
by the Second Parlies. First Partics shall have an option to stop supply of
water without any notice as soon as any defect or unsafe operation is
notified in the Second Parties' inlet/connection arrangement or metering
equipment, the decision with respect to which shall be of the First Parties
and the same shall be absolute and binding upon the Second Parties.
Inlet/connection arrangement means the installation of pipeline from the
junction point of factory/ unit/ works-approach road and public road to its
unit, water meter, sluice valve, non-return valve etc. The said arrangemert
shall be made available by First Parties. Second Parties shall not have
the right to adjust, clean, handle, replace, maintain, tinker, remove or
modify in any manner all such above state inlet/connection arrangement
at any time during the tenure of the Agreement,
Second Parties under no circumstances shall sublet/ lease/ selll create a
change over on part or whole with the water related property at any given
time, without the written consent of the First Parties.

Any production losses or any kind of losses whatsoever attributable to the
functioning of the aforesaid equipment/installations for any reason
whatsoever shall, in no way be the First Parties’ responsibility and
accordingly the First Parties shall not be held responsible for any such
losses or damages in any circumstances.

Notwithstanding anything contained in any of the clauses of this contract,
in case Second Parties are found to have tampered with the water
metering equipment, the water supply to Second Parties will immediately
be discontinued by the First Parties. The decision of the First Parties in
this connection shall be final and binding upon Second Parties. Second
Parties shall pay the penalty and losses oceurring to First Parties before
resumption of the supply. If the amount i not paid by the Second Parties
within 7 (seven) days from the receipt of Debit Note from
GNN/Concessionaire, this contract shall be liable to be terminated by the
First Parties and the equivalent amount as per the agreement demand at
least for three years shall be recovered and the deposit paid by User shall
be forfeited.

Water distribution equipment installed for supply of water like internal
pipeline water meter, sluice valve, non-return valve from the junction point
of approach road of factory/unit/works and public road to the
factory/unit/works of the Second Parties are supposed to be property of
GNN. First Parties or its authorised representative, at the risk and cost of
Second Parties shall have rights of entry at all hours to the water metering
station, route of pipeline up to all consumption points and water
consuming facilities situated inside or outside the premises to the Second
Parties. '
It shall be the sole responsibility of Second Parties to safeguard the
assets, such as pipeline, water meter, sluice valve, non-return valve etc.

}

‘ ,
Second Parties shall make
rules & regulations of Ghaziabad Nagar N
drawing water from the junction point of uni

i
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created under water distribution system inside or outside the premises up
to the terminal point junction chamber in possession of the Second Parties
against theft or pilferage etc. First Parties will restore and rehabilitate the
damaged distribution system at the risk and cost of the User in the event

where theft or pilferage etc. happens to the assets.

4. Supply Price for the Product
(a) Initial Supply price of Rs. 45.90 per KL shall be payable by the User to the

GNN, for the supply of the Product, for the 1% year.
(b) An escalation of 5% shall be applicable every year, on the previous

year'sapplicable price.

5. Quantity of Water

(a) The Second Parties shall declare to the First Parties about the current
requirements on daily basis with future requirement (if any).

(b) First Parties shall supply water meter for the assessment of the quantity of
water used by the User, Second Parties and the entire consumption of water
shall be assessed through water meters;

(c) First Parties shall install water meter at the premises of the User.

(d) User can consurie more watar than the specified demand as per agreement.
First Parties shall charge Rs. 45.90/- per kilo liter, or otherwise as per he
revised rate. Furtheritis agreed by both the Parties, that during the billing cycle,
if Second Parties have consumed less than 80% of the agreed demand,
then First Parties will raise the bill for 80% of the agreed demand.

(e) User (also keep SIA in loop) shall have to give prior notice of 7 days to the
First Parties for shutting down for a period of a week (or less than that)
and for shutting down the system the Second Parties shall have to pay Rs.
5,000/~ (Rupees five thousand only) for more than 26mm connection in case of
industry, along with outstanding and due water charges and Rs. 1,000/-
{Rupees onethousand only) for 25mm and less than 25mm connection in case
of industry alongwith outstanding and due water charges. In case of shutdown
the connection for more than a week, Second parties shall have to produce
appropriate documentary evidence and certificate of Sahibabad Industrial
Association for the shutdown / non-production of the factory for the period.

(f) In case of the shutting down the connection without any sufficient cause,
Eirst Parties will charge as per the agreed demand. if Firsl Parties
seems/finds/observes that the Second Parties uses water by making other
arrangement, First Parties shall have the right to recover the water charges
at the rate of 80% of agreed demand, at least for three years to come.

(9) In case the First Parties fails to supply the water due to force majeure
conditionor other situation like repairs / maintenance / electricity failure,
outage etc. it shall be treated as unavoidable circumstances due to
proactive actions/ preventive measures being taken to pre-empt such
unwanted incident but in vain and therefore, Second Parties shall not be

liable for any compensation / claim.
(h) Inaccordance with sub clause (e) and (f) above Second Parties shall have to pay

.0\ For GLUHEND INRI& BT LR
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Rs.10,000/- (Rupees ten’ thousand only) per connection f('DF restarting the
system to the First Parties.
(i) The First Parties shall treat the connection illegal on the following conditions:
i If the water connection is taken without the prior permission of the

First Parties;
If the water meter installed in the premises of Second Parties is “by-

passed”

If at any time First Parties comes to the knowledge that any
mischief/adjustment to the meter is carried out or found out or traces of
tempering the meter is spotted;

If at any time First Parties comes to the knowledge that the
motor/pump or any other pumping device is attached or found for
direct pumping from the water connection of the First Parties;

() First Parties shall impose the .penalty for the illegal connection as stated

above,
(k) Second Parties shall construct / provide an underground storage tank(s) at their

own at their working place,
() First Parties shall not aliow any motaring/pumping directly from the

connection of First Parties.

b

il

iv,

6. Measurement and Calibration

The volume of water supplied under the contract shall be measured in
standardcubic meter/kiloliter. The water meter shall be supplied, installed

and maintained by First Parties.

b. If Second Parties have any doubt on the proper working of the meter, it can

request First Parties for the calibration of metering system along with an

) advance payment of Rs. 5,000/~ (Rupees five thousand only) towards the
@) calibration charges. First Parties shall undertake such checks / calibration of
water meter system after the receipt of intimation from Second Parties in writing.

Over and above calibration charges, the repairing / replacement of any part of

the metering system after the warranty has explred will be charged on actual to

the Second Parties, pending the final result of such calibration / recalibration,

Second Parties shall not withhold the payment to the First Parties under the

Agreement on this account, however, Second Parties may lodge its calibration

/ recalibration within a period of fourteen (14) days of such calibration /

recalibration, The decision of First Parties in this respect will be unchallengeable

and binding on the Second Parties and such claim, if found correct by the First

Parties shall be adjusted against subsequent invoice(s) of supply water. No

interest shall accrue to such refunds by the First Parties to the Second Parties.

7. Shutdown and Stoppage of Supply

ey S
a For GLUHEND INDIA RYT bTR¢

Ny | /
FETUEEEs (S1el) . )
Fo1Y o OTITSRIEIE AuthoHlsed Sigpatory




439 43

i 5 | Lok 4 sk o B

(a) The scheduled shut down of water supply on the one side from First Pa‘rties‘
end and on the other side of the Second Parties' end shall be limited in
each case to fifteen (15) days in two periods of time in a year with each period
being not shorter than five (5) days. The Party shall have to intimate at least
fifteen (15) days prior to the proposed date of shut down.

(b) Second Parties shall inform First Parties immediately about any defects in
the water inlet/connection arrangement of the Second Parties calling for the
complete or partial stoppage of the supply of water. Provided that in all such
cases, the provisions relating to the payment of minimum guaranteed
consumption (i.e., 80% of the agreed demand) shall be applicable.

(¢) First Parties shall, likewise inform the Second Parties immediately about any
defects in water installations and/or water pipeline of the First Parties calling for
discontinuation or complete or partial stoppage of supply of water. First Parties
shall not be liable for failure to perform or for delay in performing any
provision(s) of the contact by Second Parties in such conditions and shall
be held responsible for any losses or damages to Second Parties due to
partial or complete stoppage of water supply. The provisions related to the
payment of minimum guaranteed consumption (i.e., 80% of the agreed
demand) shall not be applicable.

8. Failure of Supply

(a) If First Parties are not unable to supply the Contracted Quantity of the Product

during the Supply Period, either due to water quality not meeting the specified
standard or for any reason, then the Supply Price shall be payable for the actual
off-take gquantity. '

(b) However, considering unexpected contingencies, the User is required to
make alternate arrangements in case of failure to supply the Product by the
First Parties to the User, The First Parties are to put all efforts to resume the
supply of the Product to the User in the shortest possible time after the

unexpected contingencies.

(c) Conveyance Pipeline
S
(a) The right of way for laying of the Conveyance Pipeline in the User premises
up to the point where First Supplies network ends and Second Parties’
off-take network starts (hereinafter referred to as “Delivery Point”), would
be provided free of cost by the User to the First Parties.

(b) The User, atits premises, shall always facilitate the First Partios during
the construction and operation & maintenance period by providing
requisite permission etc. for carrying out the various works.

(¢)y The First Parties shall be responsible for the safety and O&M of the
Conveyance Pipeline up to Delivery Point.

(d) Metering

(1) Continuous Online Metering for determining the exact quantities of the

(i |
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Product skupplied/ shall be done at the Delivery Point in sthe: User

premises. First Parties shall install a meter with a standby at the Delivery

Point.
(b) Necessary instrumentation for real
shallbe installed & maintained by the

(c) Periodical calibration of the water meters and water
shall be carried out by the First Parties along with the User.
(d) The User shall provide adequate min. space or as per requiremen

installation of the water meters.
e metering station shall be provided by the User.

time online monitoring of water quality
First Parties at the Delivery Point.

guality instruments

t for

() Power requirement for th

(e) Water Quality

4 The Product to be supplied by the GNN to the User shall be as per the
standards specified in Annexure-l.

b. In case the water quality is not as per the standards specified, then the
User may stop the receipt of Product with immediate intimation to the

GNN.

c.  Prior to usage of such Prod
tests of the Product to con
further intended use.

d. The GNN shall not be responsible for t

Delivery Point.

uct, the User shall carry out the requisite quality
firm the quality standards/requirements for its

he quality of Product beyond the

() Security for Payment

(a) Advance consumption charges (security deposit) shall be submitted by
the User to the GNN in the form of Bank Guarantee (BG)/ Fixed Deposit
in favour of Municipal Commissioner, Ghaziabad Nagar Nigam for the
Contracted Quantity of the Product in the manner as specified therein
above in Clause 3 i.e., Contracted Quantity in KL x 30 days x Supply
Price. The advance consumption charges (security deposit) of one (1)
Month charges in form of Bank Guarantee is fixed considering the
current financial position of User. However, GNN reserves the right to
increase the advance consumption charges in future.

(b) The advance consumption charges shall be deposited (fifteen)15 days
prior to the anticipated / expected date of start of supply.

(c) The User has to submit the Bank Guarantee for (thirty) 30 days advance
consumption charges (security deposit) taking into consideration the
yearly escalation in Supply Price of the Product. The differential amount
shall also be submitted in the form of Bank Guarantee. Bank Guarantee
shall be initially valid for one year and the same shall be extended every

year before expiry date, with the escalated price.

(g) Payment Mechanism for Monthiy Consumption Charges

For GLUHEND INDIA @\gmﬂpa ge
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a. The bill for the Product consumed will be served once in a month,

b, GNN & GWSPL will ensure thal the bill reaches to the User by 10" day
of every month. In any case if the bill is not received by 10" day, the
User has to inform the same to the GNN on the 11" day and obtain the
duplicate bill.

c. The User has to pay the bill within (15) fifteen days from the date of email
of the scan copy of the bill by the First Parties to the User, in the Bank
Account as specified by the GNN, failing which the release of the

Eroduct will be stopped with seven (7) days prior intimation in writing to
ser.

(h) Disconnection

(a) If the monthly consumption charges for the Product are not paid within
the due date and subsequent notice for payment of the dues within seven
(7) days, the Product supply to the User will be stopped and the connection
shall be disconnected after giving a notice of fiteen (15) days and penalty
of Rs.10,000/- will be levied on the User for reconnection, after clearing
the bill.

(b) Further, if the connection is disconnected, the User shall be charged an
interest @1% per month from the due date to the date of actual payment
over the outstanding due amount, in addition to the penalty of Rs.10,000/-
for reconnection after clearing the bill.

(i) Dispute Resolution, Governing Law and Jurisdiction

(a) Incaseofanydispute pertaining to the bills raised by the First Parties,
the User shall bring to the notice of the concerned Parties within 7
(seven) days from the receipt of the bill, otherwise no objections will
be admitted after 7 (seven) days.

(b) Evenif any bill raised by the First Parties is disputed, the User should
pay thefull amount of such disputed bill, pending settlement of the

» dispute through mutual understanding and excess payment, if any, will

be adjusted in subsequent bills. In case of failure to arrive at a
settlement through mutual understanding, the Parties are free to
resort to civil proceedings '

(¢) Dispute Resolution Mechanism:

(y All disputes and differences, whatsoever, arising between the
parties outof or relating to or in connection with the meaning,
scope, operation or effect of this Agreement or breach thereof
shall be settled between the First Parties and Second Parlies
amicably. In the event of any dispute, the parties shall endeavor to
resolve such dispule by discussion in good faith in the first instance
within 30 (thirty) days of notice of such dispute,
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< (iy If, however, the parties are not able to resolve their disputes and
differences amicably as aforesaid, such disputes and differences
whatsoever arising between the parties out of or relating to or in
connection with the meaning, operation or effect of this Agreement
or the breach shall be settied at competent jurisdiction by civil
proceedings.

(ifi) Notwithstanding the existence of any dispute and differences ofr
Court Case in terms hereof or otherwise, work under the contract
shall continue and be bound to continue to perform their respective
obligations according 10 be contract, and the parties shall remain
liable and bound in all respects under the Contract. '

(iv) The Civil Courts at Ghaziabad, India with the exclusion of all other
courts shall alone have jurisdiction over all matters relating to this
contract and the disputes and differences arising from the same.
Governing law shall be Laws of India.

(j) Force Majeure

*nEorce Majeure” shall mean any gvent or circumstance or combination
thereof which prevents the Party claiming Force Majeure (the ‘Affected
Party’) from performing its obligations under this Agreement and which event

or circumstance: _
M is beyond the reasonable control and not arising out of the
default of theAffected Party,;
(i) the Affected Party has been unable to overcome such
circumstance or event by the exercise of due diligence and
reasonable efforts, skill and care; and

(ify hasa material adverse effect on the subsistence of this Agreement.

Such events or circumstances shall include, without limitation, the effect
of any natural element or other acts of State or God, including but not
limited to, fire, flood, earthquake, lightning, cyclone, landslides or other
natural disasters, sirikes or otherindustrial disturbances, war, riots, civil
commotion, terrorist attacks, embargoes, blockades, governmental
restriction, intervention of defense authorities or any change in laws
applicable to any Party hereto or to the Project.

(a) A Party shall not be liable to the other Party for any loss, injury,
delay, damages or other casualty suffered or incurred by the
latter due to Force Majeure, and any failure or delay by any Party
in performance of its obligations under this Agreement due to
Force Majeure shall not be considered as a breach of this

Agreement.

y  The Parly suffering Force Majeure shall nolify the other Partics in

\ For GLUHEND INDIA PYTaldipage
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. ; ; ¥ bt b Yo ; {
i ~ writing promptly after the oceurrence of such Force Majeure, evegt, (
Such Party shall, to the extent reasonable and fawful, use its best
efforts to remove or remedy such cause. Upon the occurrence of a
Force Majeure event, the Party claiming Force Majeure shall use
all reasonable methods to continue to perform its obligations under
this Agreement and to minimize the adverse effects of such

circumstances. Such a Party shall notify the other Parties of the
g any reasonable alternative

steps it proposes to take includin
means for performance. In the event any ohligation cannot be
performed due to continuance of a Force Majeure event for a period
of 7 days or more, the Parties agree that the time period for the
performance of such obligation shall stand extended for an
equivalent period afler such time as the Force Majeure event

ceases to exist.
(c) If, as a result of a Force Majeure event, the Project has been

rendered unviable or un-bankable or the Force Majeure event is not
likely to be cured within a reasonable foreseeable period, the Parties
may decide to terminate this Agreement in respect of stich Project ;
in which case the Partles shall be entitled to receive payments |

accrued and due to them, before the occurrence of the Force
Majeure event.

(k) Validity, Effectiveness and Operation of this Agreement

This Agreement:

(a) Agreement commencement date shall be treated as effective from the
date of the agreement signed in between the First Parties and the

Second Parties for utitity of the product and it shall be valid. It will
be binding upon both the Parties for a period of 15 (fifteen) years
initially from the date of Commencement and until 15 years ("Validity
period”) that may be extended to further period of time with

consensual approach of the Parties.

by wil remain in place until such time as one of all Parties determine

otherwise,
(¢) shall be executed in English in four originals, one for each Party, and

by a written agreement between the

(d) can be amended at any time
ended by the Parties in writing.

Parties or may be mutually ext

be extendable for a mutually agreeable period

(e) This Agreement may
{ between the Parties on the existing terms and

as per mutual consen
conditions.

For GLUHEND INDIA PVT. LTD.
—

A%&h&rﬁeldpal%r‘\eatory

Eurther, the Parties agree that:
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First Parties will take all measures to ensure smooth and regular supply
of the Product to the User but First Parties shall not be responsible for
loss of property or life or what so ever it may be due to shortage in
supply due to accidental or unforeseen circumstances or matters

beyond the control of the First Parties.

(b) The First Parties will inform 48 hours in advance to the User about
the stoppage of the Product for maintenance of various water

supply installations.

(¢} The User shall not resort for direct pumping from the GNN mains
unless otherwise it is permitted by GNN as the case may be.

(d) The User should approach the GNN well in advance before the expiry
date, for renewal of this Agreement,

(1) Termination
a. Any Party may terminate this Agreement prior to expiry of its Validity
Period, by 3 months' written notice to the other Parties.

b. This Agreement is terminable upon the occurrence of a Material Breach
(as defined below) which has a Material Adverse Effect. This Agreement
will also terminate automatically upon the bankruptey of any Party hereto.

c. For the purpose of this clause:

“Material Breach’ means a breach of the obligations, terms and
conditions of this Agreement or covenants by a Party, which materially
and substantially affects the performance of the transactions contemplated
by this Agreement and results in a Material Adverse Effect.

“Material Adverse Effect” means circurnstances which may or do (i) render
B any right vested in a Party by the terms of this Agreement ineffective; or (if)
adversely affect or restrict or frustrate the ability of any Party to observe
and perform in a timely manner its obligations under this Agreement; or (iii)
adversely affects the legality, validity, binding nature or enforceability of this
Agreement. ’
d. The termination of this Agreement shall not affect the rights of the Parties
accrued prior to such termination.

(m) Review

The Parties will review the Contract to consider consistency with the
operating arrangements and requirements and such other matters
agreed between the Parties, during the course of the Contract.

{a)

(b) A Review Committee comprising of members from the respective
 Partiesmaybesetup.

- 120fld i Page
¢ For GLUMEND INDIA PVT. LTD.
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by 4 ¢ o \

The Parties confirm that they have carefully gone through the contents of this
Agreement and agree to abide by the terms and conditions as laid down

herein.

Signed for and on behalf of GNN by:

Signed for and on behalf of
by:

Lol
C(‘"‘
HBIEEUS (S1e)
stoTe e onGrenens
Name: s
Designation:
Date of signing:

For GLUHEND INDIA PVT. LTD,

Med Signatory

Name:
Designation:
Date of signing:

Signed for and on behalf of
GWSPL. by:

Signed for and on behalf of SIA by:

Name:
Designation:
Date of signing:

Name:
Designation:
Date of signing:

Witness:

First Party

END INDIA PVT. LTD.

Wﬁ 2
Author@gd/Si natory

Second Party

130fld|{Page

------------------
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Annexure- 1

Product (Recycled Water) Quality and Specifications

Tertiary Treated Effluent Parameters
No, Parameter U | st o water
1| 2 3 4 |
1| Tubidity | NTU | <5
2 | pH - © 60-75
3 Total Hardness as CaCO3 mg/l <300
4 |wonasFe mg/l <025
5 | TDS , mg/! <500
"5 | BODS T =2
7 |cop mg/ T <s0
5| Total Suspended Solids T <
9 .:Fotal Nitrogenas N | mg/l | T« 1(5_“
o ‘th;fPaggpr1orus ” _omgh I
Wﬁww/:p;;érémolor ____::W:"Hﬁq Units | <80
IER T T
For GLUHEND IND|A PVT. LTD -
,' . ol
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PASHO “ ] )
- A? l lLHHVIAN-(ﬁHATT VIDYUT VITRAN NIGAM LIMITED g % A ST Y /For Assistance Dial 1912
o ARt fage for fr foro zgregy Ho/Whatsapp No. 7858804803
Farase [ Websile  www.uppcl.org

ferea NS / Blectricity Bill

TR W/ Account Now, 8238026000 . )
A1/ Name - : l - e Division - EUPD VI GHAZIABAD (P1VIADIZ3)
ferariratel 1 4 /Husband/Father e &1 EA/ Bmail of Division
T Address B-8, SITE-IV SAHIBABAD IR/ Subdivision : 1"«%13)‘38\51935«'2(«'--50 VASUNDHRA
VASUNDHRA GHAZIABAD UP IND (L )
w1 R/ Sanction Load : 450 kW
e/ Mobile No.: NXXXXX4333 Toew fenie/ Billed Demand : 375,00 .
S/ Bmail : Vxxxxxooxxxsharma@sagemetals.com s/ Taniff: HV2 PV Industrial
i faftly Connection Date 01-JAN-2014 wred 29/ Supply Type H21T
e ¥/ Bl Number 523994030715 ) Sro71 sRTT / Seourity Deposit : 1100000
gaifoifea T / Inoperative Amount: 000 fafdder sreriyr / Billing Latitude : 0.00
sl aferdl / Progressive Subsidy :  0.00 ) _ Rt Zarfae / Billing Longitude : 0.00
et FHR Meter Type : POSTPAID et deat IMeler Number KE498288
faer A / Bill Date 03-MAY-2025 et smen? / Bill Basis oK . %clg &g%og Bill -
., g R UGIEED
27 A/ Due Date 17-MAY-2025 ¥ o=/ Payable Amount 968755 i {
& Ty e e
e fA/Disc. Date  24-MAY-2025  / Due Date Rebate (2 ) 9011.67
%
w2 e e/ 112632.00 < fafay 7 e 959743
Net Billed Unit R Payable by Due date
ey ST G 1 S (Load) SIS SERIBE WWW.Uppel,org UF MRS Q¥ 'UPPCL Consumer App ! TS wept AT
o il /A oot (1) et / Netails
forarcer / Details e TR ) el iy | @A T AL/CGST —
/Gross Amount | / Subsidy Amount () / Net Amount | g, 5708 81/SGST L
sif 991¢ / Energy Charges 807058.07 0.00 | 807058.07 =t frerea et SR /Current £PSC
HE WM/ Demand Charges 112500.00 0.00 112500.00 ‘ff Freres rast FHEW / Previous LPSC )
ST SR / Minimum Charges 0.00 0.00 0,00 |3z %t faei Net Current Bll 960035.67
[v,fm m‘fﬁ‘&?ﬁ / Green Energy Charges 0.00 0.00 | TR &R T/ Subsidy by Govt. (+) 0.00
fyera @ / Electricity Duty 67587.52 67587.52 | Biswemys We/ Subsidized Bill ogi )
""""" o pe——— 719.01
ek 7T SR/ Excess Demand Penalty ] 0.00 0.00 |9&A T/ Arrcar Amount 8 i
1 duF af/Low PF Surcharge 0.00 0.00 | 4 uFWRT/ Payable Amount 968755
' @ ¥ { In Words: Nine Lakh Sixty Eight Thousand Seven
y 27109.92
~27109.92 27 i Hundred Fifty Five Rupees Only
g e A ey b | = et wafa xiléiﬁ
SERTC fRufay " Previous Current TR Ui (.ﬂTs) fal !
fnorgy | Meter | Recorded g pyye | grg/re R Date | freRead | DIl | ME. | Mo Pef.“’l‘“ IIV)“"" .
Type Status | Demand| ate T3/Read i ead ] U;btz (Munths) emar
Ly , . e
KVA A 56,38 o6 KVA : oK
TOD-105-11 01-APR o TTAMAY | 108227 | e s 6 41115 | QK.
1 KVAH A 0 2025 00:00 | 21375 | 2025 00100 5| osans rﬁ;@il ‘
T ToD-211-17 01-APR- 01-MAY- . P 863 | oK
KVAH A 0 | yozso000 | v3saass | 2005 0000 | 28056 | 18103 }:g{)z;él
| TOD-3 17-2: 01-APR- 0I-MAY-~
XT498288 Rt N 0 | o5 00:00 | 2918 | agzscago | 24124 | 8006 8 | xvaH : 0K
S TOD-4 2308 01-APR- D1-MAY- | 382726 " 6 12618 \ oK
XE498288 KVAH A O | 202500:00 | 380623.5 | 202500:00 | .5 2 KVAH
h 01-APR- 01-MAY- | 115193 | 17945, 107673
XB498288 kwi A 0 | aosaeo | 11339 | 202500:00 | 9 5 6 KWIH i oK
[ aaitfea e 0.00 e e/ L2632 WS it € gFey/ 0.00 sifer st B g/ 0,00
ssed Unit(A), ’ Meter Units(C) Opening Surplus Solar Units Closing Surplus Solar Units

N Forager ona wlizar-2005 % @ue 9.3 % srwnta g Fe i e A ST SERTUT 261 N A & o) TR} o Y o) sl s s

wRAT &/ This Bill will be construed as Final Notice under Section 9.3 of Electricity Supply Code - 2005, Supply can be disconnected
al any date on Non-payment of Dues. , . i ) i
7859804803 UX Fire ¥el ol e weawdy Sant sEreRyy TS #R / To get electricity retated services on Whatsapp give a missed vall
“on 7859804803 . N
"IMAGE NOT TR SI et e ST Ferger cpeuterdl, waret 1 g, srergRy s, Teveger e, wive Tl a6 wrest o TR AW www.uppel.
AVAILABLE" orp! Ud Rz yq 'UPPCL Consumer App' YU R wEFE/ Consumers can pay bills through Department Offices, Fair Price
Shops, Jansuvidha Kendra, Vidyut Sakhi, Meter Readers and by visiting online website 'wiww.uppelorg' & mobile app 'UPPCL
Consumer App'. .
SRR T 3T TS T g YR W AS FUEIEE www.appelorg' T AT 09 UPPCL Conswmer App* TR SR 951 94 £ /
| A Lonsumers can themselves increase contracted load of their connection theough the website ‘www.uppel.ovg' or through the mobile
o g T&)p '"UPPCL Consumer App'.

¥ Rb‘]fﬂfﬁ & seasa! /Pay DD/Cheque in favour of : EXECUTIVE ENGINEER-EUDD VI GHAZIABAD

e faa 3 fasel) awill / Bnerpy Saved is Energy Produced,

-
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ils of Miscellaneous Charges

PRrYr / Details An}mﬂ? N iro RigeT / Details Amegmifﬁg Y
b [srfean T Provisional Adjustment (¥} 9,00 | 11 |spnfi@ 9% WK /Dishonor Cheque Charge () 0.00
2|2 e Tt Adjustrents () 0.00 | 12 [nfangfa =7t /Interest on Security (2)(-) 0.00
| R e (00 0.00 | 13 (% stergfar /Duc Seeurity () 0.00
4 |3 ebit (39 0.00 | 14 |&r .2y, i /TDS Amount (¥) 0.00
5|z Rebate (T)(-) 0.00 | IS [&efh.qw. oft/TCS Amount (%) 0,00
6 (e Mnstallment ¢ 7) 0.00 | 16 [wifi sywerm QU et / Inlerest on Advance Payment (¥ )(-) 0,00
T o e YK/ Armoured Cable Cost () 0.00 | 17 |ow fafy g gumse /Do date rebate adjustment ( T)(-) 8718,76
8 [ifiet 9t / Meter Charges (2) 0.00 [ 18 [acC (% /Charges for AC (¥) 0.00
¢ |ysiEsit afl/ Compensation Amt (2) (<) 0.00 | 19 |4 o fasreh sifow 7 FPPA Surcharge () ~1839l.1‘6
10" |urriees 9 9ol /Dyishonor Cheque (?) 0.00
Ferere <0 Prafiaat &7 Tsre Pufr / Thef/UUE Revenue Assessment
Thell Assessment / Rygft =it s e Fruftor ] 0.09
LPSC on Thefl Assessment / ( g M0 & vreg Mufor o (P e siflivg) 0.00
Total / (750 0.00 N
Fftﬁm MR 3] RERY/ Last Payment Detalls
. m“jTl?(l'fT fi® / Payment Dale ST @RI/ Payment Amount (¥) AT 11y / Payment Mode wflz "ew / Receipt No,
B 15-APR-2025 129983.00 payment via internet 523217755814

T3 WIg 6T 394 / Last SIx month's Consumption

9 oty

Sr. No I8 Month Rafds Ruiz/ Recorded Demand (kW / kVA) I /Consumptign in Units (kWh/ kVAhY
vvvvvvvv 1 APR-2025 305,76 107157.00 B
2 MAR-2025 340.56 132135.00
3 FEB-2025 324.96 142464.00
4. JAN-2025 315.60 135189.00
5 DEC-2024 315.48 13160100
6 NOV-2024 346.44 111285.00
7r<rr11 Frteor /Caleulation Detalls
Sr. ferarcon Py &t T waf afard) ¥ wfferd) oty Az wrafl
No. Details Anit MRates (%) [Gross Ame, (3) /Subsidy Rates (¥ | /Subsidy Amt. () /Net Amt. (3)
2| /i MIGFixed/Demand Charges 375.00 300.00 112500.00 0.00 0.00 112500.00
TOD-1 41115.00 6.035,0.000 248129.03 0.00 0.00 248129.03
; ZTeH sifw & SR TOD-2 10863.00 7.100,0.000 77127.30 0.00 0,00 77127.30
) [Time ofDay(’[‘oD)Chf\rgcs TOD-3 48036.00 8.165,0.000 392213.94 0.00 0.00 392213.94
- TODA4 12618.00 7.100,0.000 89587.80 0.00 0.00 89587.80
4 Freled ¢ /Electricity Duty 0.00 000 (67387.52 .00 0.00 67587.52
s | sifaf w0 s [Bxcess Demand Penalty 0.00 0.00 0.00 0.00 0.00 0.00
ABBREVIATION FULL FORM ABBREVIATION FULL FORM ABBREVIATION FULL FORM
TTPF Power Factor LPSC Late Payment Surcharge MF Multiplying Factor
" TaD Time of Day MU Meter Units 1DF Identified Defective
T RDF Reading Defective CDrF Ceiling Defective ASS Assessment
TDS Tax Deducted at Source CGST Central Goods & Services Tax SGST State Goods & Services Tax
TGS Tax Collected of Source Mive. Miscollnmeous AJC; 523302600013 23984650715 |
Printed Ry:  report Bill Type: Print Date:  5/5/2025 01:09:45 PM
L
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f et xecutive Oflicer

H . - TEN Al 9y '
PAHARPUR 3N PRIVATTE LIMITED '

P hred ottice S e oid Thit o Road bbhaty 7ot
Sretury cofehy oo et N Y

Date: 29.04.2025

[N}

fhe General Manager (Water), '
cihaziabad Nagar Nigam

Chaziabad-201010

Subjeet: Request for 100 KLD STP treated Water Supply Approval as per Agreement attached.

Dear Sir.

am writing o Kindly request the approval for the supply of 100 KLD of STP treated water, as per the

Cwehed avreenient (Certificate No. IN-UP39685824361059X) entered into with Ghaziabad Nagar
Nvam and Ghaziabad Water Solutions Private Limited, effective t Llom 29th April 2025.

4
bas

M hitton, we request permission to draw the lcmammg 40 KLD of water from ground water sources
oy doraestic purposes.

Neiso wish o inform you that Mr. N. S, Sundaram (CEQO) is duly

authorized to sign the agreement on
seivetof Paharpur 3P Pyt Lid,

T

AR LR NN AW

orward o your kind approval for the above water supply arrangement.
PLank vou for vour attention and support.

For PARARPUR 3P PVTLTD.

1,
N e ithodeedsiaiory ’

(\\\*
NS S undaragn

‘ HIOIR i?ﬂ?’\zﬂ J“P‘m"“ ‘

Condadh o~ 8800700 8FD ) o

RIS
Sl Bdastal e Gihaziabad 200010, e Pradesh, India
S R T e LA D3N CIN A SA0WH20EEPTTCT002 10, wivw paharpurdpesm
cete s e 90O R R Lavay 6. 8800020 ISO 40012018
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Government of Uttar Pradesh ™" i
e-Stamp /\CQC Nama -7 “ENDER KUMAR
AC(\'CO/W S {‘/JIL‘C NO. 399

b e GG LD58487229

Certificate No, L IN-UP39685824361059X  Maob. Mo, #8% . 0 o):dx Siawad

Sy A4 ‘.,‘-’ “."""7:4\.;/4,
Cerlificate Issued Dale L 10-Mar-2008 04:34 PM Add.- B-1, A0, Wi
NEWIMPACC (SV)/ up14075404/ GHAZIABAD SADAR/ UP-GZB
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Account Relerence

(One Hundred oryll)i) "

Umique Doc. Reference .+ SUBIN-UPUP1407540476590373850026X
Purchased by . PAHARPUR 3P PVT LTD )
Descriplion of Document Arlicle 56 Agreement or Memorandum of an agreement E
Property Description ' Not Applicable ;.
Consideration Price (Rs.) ) i
Frsi Party © PAHARPUR 3P PVT LTD :
Second Party . Not Applicable =
Starmp Duly Paid By . PAHARPUR 3P PVT LTD §
Stamp Duty Amount(Rs.) . 100, * ' %
&

I PYT LT FAMARPUR 3P BvT LD B,

B3

Please.write.or type below: this line

AGREEMENT FOR THE SUPPLY OF RECYCLED SEWAGE WATER
FOR INDUSTRIAL USE BY THE UNITS / INDUSTRIES IN THE AREA
UNDER SAHIBABAD INDUSTRIAL AREA, GHAZIABAD

L0 PANARPUR 3P PUT LTD PAHARP:

This Agreement is drawn on the 29th day of April 2025 between:

(i) GHAZIABAD NAGAR NIGAM, established under the Uttar Pradesh Municipal
Corporation Act, 1959, having its office at Ghaziabad Nagar Nigam, Navyug
Market, Opp. Old Bus Stand, Ghaziabad - 201001 (U.P.) (hereinafter referred
to as "GNN/Seller’, which expression shall, unless it be repugnant to the
context or meaning thereof, be deemed to mean and include its successors-
in-office and permitted assigns) of the FIRST PART,;

FARAREUN TP FVT LTD PARARPUR IPEVT

1

LT,

(ii) GHAZIABAD WATER SOLUTIONS PRIVATE LIMITED (hereinafter
referred to as “GWSPL"), a Special Purpose Vehicle (SPV) incorporated,

. &4,
| ) ~ lofl4|Page :
eep (Y Coe DAMARPUR AL e i
mmﬂ"@ﬁ}%mw For PAHARPUR 22 ) 1%,
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registered and existing under the Companies Act, 2013 having CIN
U41000TN2020PTC135253, and having its registered office at “WABAG
House” No. 17, 200 Feet Thoraipakkam - Pallavaram Main Road, Sunnambu
Kolathur, Chennai 600117 (hereinafter referred to as the Concessionaire,
which expression shall, unless it be repugnant to the context or meaning
thereof, include its successors and permitted assigns) of the SECOND PART;
GNN and Concesslonaire (100% subsidiary of M/s VA Tech Wabag Ltd.,
the concessionaire) are hereinafter collectively referred to as first
Parties.

AND
(iify M/s Paharpur 3P Private Limited, having its registered office at Plot 19; Site-
IV; Sahihabad Industrial Area; Ghaziahad; Uttar Pradesh-201010, and office
at Plot 19; Site-IV; Sahibabad Industrial Area; Ghaziabad; Uttar Pradesh-
201010 under the Sahibabad Industrial Association, Jurisdiction Area: [*],
(hereinafter referred to as "User” which expression shall unless repugnant to
the context, mean and include its permitted @ssignees) of the THIRD PART;

(iv) Sahibabad Industrial Association, having its registered office at (Insert full
Address) Sahibabad (hereinafter referred to as "SIA" which expression shall
unless repugnant to the context, mean and include its permitted assignees) of
the FOURTH PART.

M/s Paharpur3P Private Limited and SIA are hereinafter collectively referred to as
Second Parties.

Each of First Party and Second Party hereinafter to be referred individually as the
“Party" and céllectively as the "Parties".

WHERE AS

A. GNN intends to develop a "Public Private Partnership (PPP)-Hybrid Annuity
Model (HAM) to set up a Tertiary Treatment plant to treat secondary treated
water from Indirapuram Sewage treatment plant (hereinafter referred to as
"TSTP") to supply Industrial Grade Water to industrial units situated under the
jurisdiction area of Sahibabad Industrial Association, Ghaziabad from
Ghaziabad Nagar Nigam" (the "Project").

B. Based on the requirements, SIA and GNN had held discussions and signed
Memorandum of Undertaking dated 17/02/2021 and based on the MOU, SIA
agreed to GNN's proposal for supply of 40 MLD Recycled Water at SIA's

premises.

Concessionaire will implement, operate and maintain the Project Facility and
supply the Recycled Water to the User on behalf of GNN.

C. The Parties now agree to the following understanding in relation to the supply
of Recycled Water ("Product”) by the First Party to the Second Party as per

this Agreement.

W
Q‘;’ 2ofl4|Page
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Now, THEREFORE, the Parties hereto agree as follows:

1. Project Facility

Project Facility means collectively the following:

(a) Waste water treatment plant including ultra-fitration and reverse osmosis
(UF&RO) plant being constructed in STP premises at Indirapuram
[collectively referred to as "Tertiary Treatment and Reverse Osmosis
plant (TTRO)"),

(b) Pumping station(s) for product supply,

(¢) Conveyance pipeline from Indirapuram TTRO premises to SIA's premises
on exclusive basis, for supply of the treated water, and

(d) Includes any other infrastructure that forms or may form part of the FProject
Facility at a future date.

The Project facility is being developed by GNN along with the Concessionaire.
The commercial operations date (hereinafter referred to as "COD") of 40
million Liters per Day (MLD) supply of the Product by the First Party to Second
Party would be presumably in the Month of April in year 2024,

2. Contracted Quantity

(a) The contracted quantity (hereinafter referred to as "Contracted
Quantity") is 100 kilo liter Per Day (KL) of the Product. The Date of
Commencement will be presumably April, 2025. In case of delay the first
parties shall inform the Second Parties in writing.

(b) The First Parties assures the Second Parties that supply of Contracted
Quantity of the Product shall be undertaken as per the terms and
conditions provided in this Agreement,

(¢) The supply obligations on the part of the GNN and payment obligations
on the part of the User shall commence from the actual COD. The User
shall off take the Contracted Quantity of the Product for the Supply Period
from the GNN, from the COD onwards.

(d) “Supply Period" would mean the period on daily basis i.e., calendar day.

~(e) The actual supply may vary for about +/- 5% of the Contracted Quantity.
The User will be billed and shall pay for the actual quantity delivered to
the User,

() The Contracted Quantity of the Product shall be supplied equally in a
period spread of 24 hours.

3. Delivery of Water
(a) Water shall be delivered from Indirapuram TTRO to Second Parties at the

junction of approach road for the unit/works and public road. First Parties
shall have to make all arrangements to deliver the water from source and
other allied infrastructure and comprehensive networks, and the same
shall be maintained by the First Parties. All the capital cost and
maintenance cost shall be borne by the First Parties and hence Second
Parties are bound to draw water for a minimum period of Fifteen years
‘(l.e., contract period).
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Second Parties shall make all proper and adequate arrangement as per
rules.& regulations of Ghaziabad Nagar Nigam and Applicable Laws for
drawing water from the junction point of unit/factory/works approach road
and public road at its own risk and cost. If any defect in inlet/connection
arrangements or water using equipment's arise the same shall be rectified
by the Second Parties. First Parties shall have an option to stop supply of
water without any notice as soon as any defect or unsafe operation is

- notified in the Second Parties' inlet/connection arrangement or metering
equipment, the decision with respect to which shall be of the First Parties
and the same shall be absolute and binding upon the Second Parties.
Inlet/connection arrangement means the installation of pipeline from the
junction point of factory/ unit /' works-approach road and public road to its
unit, water meter, sluice valve, non-return valve etc. The said arrangement
shall be made available by First Parties. Second Parties shall not have
the right to adjust, clean, handle, replace, maintain, tinker, remove or
modify in any manner all such above state inlet/connection arrangement
at any time during the tenure of the Agreement.

(b) Second Parties under no circumstances shall sublet/ lease/ sell/ create a
change over on part or whole with the water related property at any given
time, without the written consent of the First Parties.

(c) Any production losses or any kind of losses whatsoever attributable to the
functioning of the aforesaid equipment/installations for any reason
whatsoever shall, in no way be the First Parties’ responsibility and
accordingly the First Parties shall not be held responsible for any such
losses or damages in any circumstances.

(d) Notwithstanding anything contained in any of the clauses of this contract,
in case Second Parties are found to have tampered with the water
metering equipment, the water supply to Second Parties will immediately
be discontinued by the First Parties. The decision of the First Parties in
this connection shall be final and binding upon Second Parties. Second
Parties shall pay the penalty and losses occurring to First Parties before
resumption of the supply. If the amount is not paid by the Second Parties
within 7 (seven) days from the receipt of Debit Note from
GNN/Concessionaire, this contract shall be liable to be terminated by the
First Parties and the equivalent amount as per the agreement demand at
least for three years shall be recovered and the deposit paid by User shall
be forfeited.

(e) Water distribution equipment instalied for supply of water like internal
pipeline water meter, sluice valve, non-return valve from the junction point
of approach road of factory/unityworks and public road to the

. factory/unit/works of the Second Parties are supposed to be property of
GNN, First Parties or its authorised representative, at the risk and cost of
Second Parties shall have rights of entry at all hours to the water metering
station, route of pipeline up to all consumption points and water
consuming facilities situated inside or outside the premises to the Second
Parties. :

It shall be the sole responsibility of Second Parties to safeguard the
assets, such as plpeline, water meter, sluice valve, non-return valve etc.
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created under water distribution system inside or outside the premises up
to the terminal point junction chamber in possession of the Second Parties
against theft or pilferage etc. First Parties will restore and rehabilitate the
damaged distribution system at the risk and cost of the User in the event
where theft or pilferage etc. happens to the assets.

4. Supply Price for the Product :
(a) Initial Supply price of Rs. 45.90 per KL shall be payable by the User to the
GNN, for the supply of the Product, for the 1% year.
(b) An escalation of 5% shall be applicable every year, on the previous

year'sapplicable price.

5. Quantity of Water

(a) The Second Parties shall declare to the First Parties about the current
requirements on daily basis with future requirement (if any).

(b) First Parties shall supply water meter for the assessment of the quantity of
water used by the User, Second Parties and the entire consumption of water
shall be assessed through water meters;

(c) First Parties shall install water meter at the premises of the User.

(d) User can consume more water than the specified demand as per agreement.
First Parties shall charge Rs. 45.90/- per Kilo liter, or otherwise as per the
revised rate. Further it is agreed by both the Parties, that during the billing cycle,
if Second Parties have consumed less than 80% of the agreed demand,
then First Parties will raise the bill for 80% of the agreed demand.

(e) User (also keep SIA in loop) shall have to give prior notice of 7 days to the
First Parties for shutting down for a period of a week (or less than that)
and for shutting down the system the Second Parties shall have to pay Rs.
5,000/- (Rupees five thousand only) for more than 25mm connection in case of
industry, along with outstanding and due water charges and Rs. 1,000/
(Rupees onethousand only) for 26mm and less than 25mm connection in case
of industry alongwith outstanding and due water charges. In case of shutdown
the connection for more than a week, Second Parties shall have to produce
appropriate documentary evidence and certificate of Sahibabad Industrial
Association for the shutdown / non-production of the factory for the period.

() In case of the shutting down the connection without any sufficient cause,
First Parties will charge as per the agreed demand. If First Parties
seems/finds/observes that the Second Parties uses water by making other
arrangement, First Parties shall have the right to recover the water charges
at the rate of 80% of agreed demand, at least for three years to come.

(9) In case the First Parties fails to supply the water due to force majeure
conditionor other situation like repairs / maintenance / electricity failure, "
outage etc. it shall be treated as unavoidable circumstances due to
proactive actions/ preventive measures being taken to pre-empt such
unwanted incident but in vain and therefore, Second Parties shall not be
liable for any compensation / claim.

(h) Inaccordance withrsyb clause (e) and (f) above Second Parties shall have to pay
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Rs.10,000/- (Rupees ten thousand only) per connection for restarting the
system to the First Parties.
U Th? First Parties shall treat the connection illegal on the following conditions:
i. If the water connection is taken without the prior permission of the
First Parties; '

i, If the water meter installed in the premises of Second Parties is “by-
passed”;

i. If at any time First Pa
mischief/adjustment to the meter is carried out or foun
tempering the meter is spotted;-

iv. If at any time First Partles comes to the knowledge that the
motot/pump or any other pumping device Is attached or found for
direct pumping from the water connection of the First Parties;

() First Parties shall impose the penalty for the ilegal connection as stated

above.
(k) Second Parties shall construct / provide an underground storage tank(s) at their

own at their working place.
() First Parties shall not allow any motoring

connectlon of Firsl Parties.

ies comes to the knowledge that any
d out or traces of

/pumping directly from the

8. Measurement and Calibration

a. The volume of water supplied under the contract shall be measured in
standardcubic meter/kiloliter. The water meter shall be supplied, installed

and maintained by First Parties.

b, If Second Parties have any doubt on the proper working of the meter, it can
st Parties for the calibration of metering system along with an
(Rupees five thousand only) towards the
dertake such checks / calibration of

request Fir
advance payment of Rs. 5,000/-

calibration charges. First Parties ghall un
water meter system after the receipt of intimation from Second Parties in writing.

Over and above calibration charges, the repairing / replacement of any part of
the metering system after the warranty has expired will be charged on actual to
the Second Parties, pending the final result of such calibration / recalibration,
Second Parties shall not withhold the payment to the First Parties under the
Agreement on this account, however, Second Parties may lodge its calibration
J recalibration within a period of fourteen (14) days of such calibration /
recalibration. The decision of First Parties in this respect will be unchallengeable
and binding on the Second Parties and such claim, if found correct by the First
Parties shall be adjusted against subsequent invoice(s) of supply water. No
interest shall accrue to such refunds by the First Parties to the Second Parties.

(5,
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7. Shutdown and Stoppage of Supply

(@ 222 Z?::je(g)lﬂﬁig shut down of water supply on the one side from First Parties’

cach nine other side of the Second Parties’ end shall be limited in

ach case to fifteen (15) days in two periods of time in a year with each period

being not shorter than five (5) days. The Party shall have to intimate at least
fiteen (15) days prior to the proposed date of shut down. ~

(b) Second Parties shall inform First Parties immediately about any defects in
the water inlet/connection arrangement of the Second Parties calling for the
complete or partial stoppage of the supply of water. Provided that in all such
cases, the provisions relating to the payment of minimum guaranteed
consumption (i.e., 80% of the agreed demand) shall be applicable.

(c) First Parties shall, likewise inform the Second Parties immediately about any
defects in water installations and/or water pipeline of the First Parties calling for
discontinuation or complete or partial stoppage of supply of water. First Parties
shall not be liable for failure to perform or for delay in performing any
provision(s) of the contact by Second Parties in such conditions and shall
be held responsible for any losses or damages to Second Parties due to
partial or complete stoppage of water supply. The provisions related to the
payment of minimum guaranteed consumption (i.e., 80% of the agreed

demand) shall not be applicable.

8. Failure of Supply

(a) If First Parties are not unable to supply the Contracted Quantity of the Product
during the Supply Period, either due to water quality not meeting the specified
standard or for any reason, then the Supply Price shall be payable for the actual
off-take quantity.

(b) However, considering unexpected contingencies, the User is required to
make alternate arrangements in case of failure to supply the Product by the
First Parties to the User. The First Parties are to put all efforts to resume the
supply,bf the Product to the User in the shortest possible time after the

unexpected contingencies. -

(c) Conveyance F’ipéline

(a) The right of way for laying of the Conveyance Pipeline in the User premises
up to the point where First Supplies network ends and Second Parties’
off-take network starts (hereinafter referred to as "Delivery Point"), would
be provided free of cost by the User to the First Parties.

(b) The User, at its premises, shall always facilitate the First Parties during
the construction and operation & maintenance period by providing
requisite permission etc. for carrying out the various works.

(¢) The First Parties shall be responsible for the safety and O&M of the
Conveyance Pipeline up to Delivery Point.

g
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(d) Metering

he exact guantities of the
livery Point in the User
a standby at the Delivery

() Continuous Online Metering for determining t
F’rodupt supplied shall be done at the De
premises. First Parties shall install a meter with
Point.

() Necessary instrumentation for real time online monitoring of water quality
shallbe installed & maintained by the First Parties at the Delivery Point.

(¢) Periodical calibration of the water meters and waler quality instruments
shall be carried out by the First Parties along with the User.
(dy The User shall provide adequate min, space or as per requirement for

installation of the water meters.
ering station sha

(e) Power requirement for the met Il be provided by the User.

(e) Water Quality

ed by the GNN to the User shall be as per the

a. The Product to be suppli
standards specified in Annexure-1.

b. In case the water quality is not as per the standards specified, then the
User may stop the receipt of Product with immediate intimation to the
GNN. ,

¢. Priorto usage of such Product, the

tests of the Product to confirm the

further intended use. ‘
d. The GNN shall not be responsible for the quality of P

Delivery Point.

User shall carry out the requisite quality
quality standards/requirements for its

roduct beyond the

(f) Security for Payment

(a) Advance consumption charges (security deposit) shall be submitted by
the User to the GNN in the form of Bank Guarantee (BG)/ Fixed Deposit
in favour of Municipal Commissioner, Ghaziabad Nagar Nigam for the
Contracted Quantity of the Product in the manner as specified therein
above in Clause 3 i.e, Contracted Quantity in KL X 30 days x Supply
Price. The advance consumption charges (security deposit) of one (1)
Month charges in form of Bank Guarantee is fixed considering the
current financial position of User, However, GNN reserves the right to
increase the advance consumption charges in future.
(b) The advance consumption charges shall be deposited (fifteen)15 days
he anticipated / expected date of start of supply.

prior to t
Bank Guarantee for (thirty) 30 days advance

(¢) The Userhas to submit the
consumption charges (security deposit) taking into consideration the

yearly escalation in Supply Price of the Product, The differential amount
shail@”{s bo submitted in the form of Bank Guarantee. Bank Guarantee
shall -ilp\:}ially valid for one year and the same shall be extended every

(%
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year before expiry date, with the escalated price.

(g) Payment Mechanism for Monthly Consumption Charges

i- éhr\? bill for the Product consumed will be served once in a month.
B N & GWSPL will ensure that the bill reaches to the User by 10t day
E)J every month. In any case if the bill is not received by 10" day, the
ser has to inform the same to the GNN on the 11 day and obtain the
duplicate bill.

c. The User has to pay the bill within (15) fifteen days from the date of email
of the scan copy of the bill by the First Parties to the User, in the Bank
Account as specified by the GNN, failing which the release of the
Product will be stopped with seven (7) days prior intimation in writing to

User.

(h) Disconnection

ges for the Product are not paid within

the due date and subsequent notice for payment of the dues within seven
(7) days, the Product supply to the User will be stopped and the connection
shall be disconnected after glving a notice of fifteen (15) days and penalty
of Re.10,000/- will be levied on the User for reconnection, after clearing

the bill,

(b) Further, if the connection is
interest @1% per month from the
over the outstanding due amount, in additi
for reconnection after clearing the bill.

(a) Ifthe monthly consumption char

disconnected, the User shall be charged an
due date to the date of actual payment
on to the penalty of Rs.10,000/-

(i) Dispute Resolution, Governing Law and Jurisdiction

ng to the bills raised by the First Partics,
tice of the concerned Parties within 7
bill, otherwise no objections will

() Incaseofany dispute pertaini

the User shall bring to the no

(seven) days from the receipt of the
h be admitted after 7 (seven) days.

(v Evenifany bill raised by the First Parties is disputed, the User should

pay thefull amount of such disputed bill, pending settlement of the

dispute through mutual understanding and excess payment, il any, will

be adjusted in subsequent bills. In case of failure to arrive at a

settlement through mutual understanding, the Parties are free to

resort to civil proceedings

(c) Dispute Resolution Mechanism:

() All disputes and differences, whatsoever, arising between the
parties outof or relating to or in connection with the meaning,
scope, operation or effect of this Agreement or breach thereof

(LY
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shall be settled between the First Parties and Second Parties
amicably. In the event of any dispute, the parties shall endeavor to
resolve such dispute by discussion in good faith in the first instance
within 30 (thirty) days of notice of such dispute.

(i) If, however, the parties are not able to resolve their disputes and
differences amicably as aforesaid, such disputes and differences
whatsoever arising between the parties out of or relating to or in
connection with the meaning, operation or effect of this Agreement
or the breach shall be settled at competent jurisdiction by civil
proceedings.

(i) Notwithstanding the existence of any dispute and differences or
Court Case in terms hereof or otherwise, work under the contract
shall continue and be bound to continue to perform their respective
obligations according to be contract, and the parties shall remain
liable and bound in all respects under the Contract.

(iv) The Civil Courts at Ghaziabad, India with the exclusion of all other
courts shall alone have jurisdiction over all matters relating to this
contract and the disputes and differences arising from the same.
Governing law shall be Laws of India.

(j) Force Majeure

"Force Majeure" shall mean any event or circumstance or combination
thereof which prevents the Party claiming Force Majeure (the ‘Affected
Party') from performing its obligations under this Agreement and which event
or circumstance:

0] is beyond the reasonable control and not arising out of the
default of theAffected Party;

(i) the Affected Party has been unable to overcome such
circumstance or event by the exercise of due diligence and
reasonable efforts, skill and care; and

= (i)  has a material adverse effect on the subsistence of this Agreement.
Such events or circumstances shall include, without limitation, the effect
of any natural element or other acts of State or God, including but not
limited to, fire, flood, earthquake, lightning, cyclone, landslides or other
natural disasters, strikes or otherindustrial disturbances, war, riots, civil
commotion, terrorist attacks, embargoes, blockades, governmental
restriction, intervention of defense authorities or any change in laws
applicable to any Party hereto or to the Project.

(a) A Party shall not be liable to the other Party for any loss, injury,
delay, damages or other casualty suffered or incurred by the
latter due to Force Majeure, and any failure or delay by any Party

\,6\, in performance of its obligations under this Agreement due to

g
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Force Majeure shall not be considered as a pbreach of this
Agreement,

(b) Thﬁ Party suffering Force Majeure shall notify the other Parties in
writing promptly after the occurrence of such Force Majeure event.
Such Party shall, to the extent reasonable and [awful, use its best
efforts to remove or remedy such cause. Upon the occurrence of a
Force Majeure event, the Party claiming Force Majeure shall use
all reasonable methods to continue to perform its obligations under
this Agreement and to minimize the adverse effects of such
circumstances. Such a Party shall notify the other Parties of the
steps it proposes to take including any reasonable alternative
means for performance. In the event any obligation cannot be
performed due to continuance of a Force Majeure event for a period
of 7 days or more, the Parties agree that the time period for the
h obligation shall stand extended for an

performance of suc
e Force Majeure event

equivalent period after such time as th
ceases to exist.

eure event, the Project has been
le or the Force Majeure event is not
likely to be cured within a reasonable foreseeable period, the Parties
minate this Agreement in respect of such Project
hall be entitled to receive payments
before the occurrence of the Force

(©) If as a result of a Force Maj
rendered unviable or un-bankab

may decide to ter
in which case the Parties s
accrued and due to them,
Majeure event.

(k) Validity, Effectiveness and Operation of this Agreement

This Agreement:

mmencement date shall be treated as effective from the
date of the agreement signed in between the First Parties and the
Second Parties for utility of the product and it shall be valid. It will
be binding upon both the Parties for a period of 15 (fifteen) years

initially from the date of Commencement and until 15 years (“Validity
Period’) that may be extended to further period of time with

consensual approach of the Parties.

(a) Agreement co

(b) will remain in place until such time as one or all Parties determine
otherwise,
(¢c) shall be executed in English in four originals, one for each Party, and

(d) can be amended at any time by a written agreement between the
Parties or may be mutually extended by the Parties in writing.

(&) This Agreement may be extendable for a mutually agreeable period
'&er mutual consent between the Parties on the existing terms and

)

)
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conditions.

Further, the Parties agree that:

(@) First Parties will take all measures to ensure smooth and regular supply
of the Product to the User but First Parties shall not be responsible for
loss of property or life or what so ever it may be due to shortage in
supply due to accidental or unforeseen circumstances or matters
beyond the control of the First Parties. ‘

() The First Parties will inform 48 hours in advance to the User about
the stoppage of the Product for maintenance of various water

supply installations.

() The User shall not resort for direct pumping from the GNN mains
unless otherwise it is permitted by GNN as the case may be.

(d) The User should approach the GNN well In advance before the expiry
date, for renewal of this Agreement. :

(1) Termination

a. Any Party may terminate this Agreement prior to expiry of its Validity
Period, by 3 months’ written notice to the other Parties.

b. This Agreement is terminable upon the occurrence of a Material Breach
(as defined below) which has a Material Adverse Effect. This Agreement
will also terminate automatically upon the bankruptcy of any Party hereto,

¢. For the purpose of this clause:

“Material Breach” means a breach of the obligations, terms and
conditions of this Agreement or covenants by a Party, which materially
and substantially affects the performance of the transactions contemplated
by this Agreement and results in a Material Adverse Effect.

"“Material Adverse Effect” means circumstances which may or do (i) render
any right vested in a Party by the terms of this Agreement ineffective; or (ii)
adversely affect or restrict or frustrate the ability of any Party to observe
and perform in a timely manner its obligations under this Agreement; or (iii)
adversely affects the legality, validity, binding nature or enforceability of this
Agreement.

d. The termination of this Agreement shall not affect the rights of the Parties
accrued prior to such termination,

(m) Review

(a) The P“ar'ties will review the Contract to conslder consistency with the
operatlng arrangements and requirements and such other matters
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agr .
greed between the Parties, during the course of the Contract.

by A i ' isi
(b) A Review Committee comprising of members from the respective

Parties maybe set up.

The Parties confirm that they have carefully gone throug
Agreement and agree to abide by the terms and con

herein.

Name:
Designatiomﬁﬁ‘ -

Signed for and on behalf of GNN by:

h the contents of this
ditions as laid down

SIS

e st s S

Slgned for and on behalf of Paharpur 3P
Private lelted by

st A IR |

-
o PAHARPUR 3P P Ui,
N L NN M’v"vv«*

Authorised Signatory

Name: Natarajan Shunmuga Sundaram
Designation: CEO
Date of signing:

.

Slgned for and on behalf of
GWSPL by:

Name:
Designation:
Datigj SIgmng

PO

Signed forand on behalf of blA by:

oeoreso e e A T

| Name:

Designation:
Date of signing:

Witness:

First Party

Second Party
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Annexure- 1

Product (Recycled Water) Quality and Specifications

r Tertiary Treated Effluent Parameter —
Sr. “Tertiary Treated -
No Parameter Unit Industrial Grade Water|
1 2 &
Tubidty | N | <5
Total Hardness as as CaCO3 | o gl D —
I”rﬁo;as Fe B _ﬂmg'/l I ﬂ,
DS ] mg/l i <500
woos [ mer L
V”ESBWW:W%M:Wj__if_‘;%’.'w =0
Apjl”«otal Suspendedwé‘omltlﬁdﬂsﬁt_;: “mg/! | <2
| Total Nitrogen as N }MW_’_MWM__mg/I =10
0| Total Phosphorus ;_M ’_W'_u_k mall __,;,,__.ﬂ,__ﬂ__,_w__jw,_"_
“Apparent Color ___ | Haegenunis | ,,_,_"i?.i)m.,_;_,w
2 | f\_!*sénnli::ﬁiﬁfﬁjﬁ.,_,. B L T
I S W

Signed for and on behalf of
Paharpur 3P Private L|m|ted by:

Signed for and on behalf of GNN by:

i
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W Autherised Sicnq

. | Name: Natarajan Shunmuga
sundaram Designation: CEO
Date of
signing:

ERIRY;

@A)
Name: Des;gngmm;:ﬁ é?fm’“f‘
Date ofmgmng\ii S
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Payment Receipt

R\.‘C\"l])l N

Vo e i

\1\‘83()0355253

Division Code.

C )ll L(IUH Date:

\ LH032025

Division Name:

'
Laeeount Mo,

Y8 3450000

Fender Control HD:

t
1‘ Cousuim s Name:

68

PASHCH HMANCHAL VIDYUT VITRAN NI C:f\M LIMITED

Printed Date! 11-03-2025 11:13
11032020 1

DIVIADY2I

e

et T

EUDD {1 GlA: GHAZIABAD
7094965131

PAHARPUR COOLING
TOWAR,

Address:

Modc of [’uhﬁ'cnf

P [T S
Ci L CHEQUE/DDNG

i
L CHEQUE

S

19, SITE-IV, SAHIBABAD SAHIBABAD

000795

(CICT BANK LTD

|

SR ihastt A

| typeorPoyment L

ol :\ nount Rum\'ed(ih) T

Pasvment Liken By: ASHISHES
teeipt Printud By: ASHHSHSS

Sote: The Payment made by Cliegue(s) is subjeel to Realization

cavtue(s) i Realized.

on | I

ty Two Thous: \(ul Seyea tlundred |

NAME:

AT

. Kindly consider (his reeeipt as

Total Amount Recelved (Rs); 1022702 -

1022702

Two Only

anee Amount (R9): NA____.

wppvisional' 1Ll Uie payment made by
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Ph. : 0120-4167920

R i i arias Ny
o i e
AT e R
S BV EY AT oy B
B e BT ; 1k
S WA M 1 e
B el foh W 43 £a 6

Sl e

e 18/11, Site-1V, Industrial Area, Sal

Ref.
FENO o DAteteeecrsoreversensersens

AUTHORIZATION LETTER

OCESSORS. , would like to authorize myself for the water

l, SANIFEV TIYAG!, PARTNFR OF GANGA PR
wred Office /Factory 18/11, Site 4,

supply agreement related works with Ghaziabad Nagar Migam, Reglst
ad Industrial Area, Sahibabad, Ghaziabad, Uttar pradesh 201010.

Sahibab

We have requirement of 140 Kilo Liter Per day.

9810079754

s Sty ey Ty v
Frany PR T

H.O.:15,Rajka*,NaveenShahdma,Denﬁ410032.
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P77365203880294
Government of Uttar Pradesh °
WEDTR P «,‘G*Stamp pF)Fr- 1 G/)\

ACC CODE - ,ruwoxx
Certificate No. © IN-UP773685283880294W LICENSE NO 480!‘AF3AD
Centificate Issued Date ' 12-Jun-2024 01:12 PM TEHSIL & DISTT - GHAZIABP
Account Relerence . NEWIMPAGG (SV)/ up14082104/ GHAZIABAD SADAR/ UP-GZB
Unique Doc. Reference : SUBI?N*UPUW408210451/142658895327W
Purchased by | ! GANGA PROCESSORS

Description of Document Article 6 Agreerient or Memorandum of an agreement

Property Description . Not‘AppH'cable

Consideration Price (Rs.)

First Party o . GH/\Z|AB/\D N/\G/\R NIGAM

Second Parly ‘ . GANGA PROCESSORS

Stamp Duty Paid By v GANGA PROC[—SQORS ‘

Stamp Duty Amount(Rs.) v 1000 : o
(One Hundrod only)

Proase write or type below thisline o e e e

AGREEMENT FOR THE SUPPLY OF RECYCLED SEWAGE WATER
FOR INDUSTRIAL USE BY THE UNITS / INDUSTRIES IN THE AREA
UNDER SAHIBABAD INDUSTRIAL AREA, GHAZIABAD

This Agreement is drawn on the 11TH day of JUNE 2024 between:

(i) GHAZIABAD NAGAR NIGAM, established under the Uttar Pradesh
Municipal Corporation Act, 1959, having its office at Ghaziabad Nagar
Nigam, Navyug Market, Opp. Old Bus Stand, Ghaziabad - 201001 (U.P)
(hereinafter referred to as "GNN/Seller”, which expression shall, unless it be
repugnant to the context or meaning thereof, be deemed to mean and
include its successors-in-office and permitted assigns) of the FIRST PART,
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467 7

(hereinafter referred to as "GNN/Seller’, which expression shall, unless it be
repugngnt to the context or meaning thereof, be deemed to mean and
include its successors-in-office and permitted assigns) of the FIRST PART;

GHAZIABAD WATER SOLUTIONS PRIVATE LIMITED (hereinafter
referred to as “GWSPL”), a Special Purpose Vehicle (SPV) incorporated,
registered and existing under the Companies Act, 2013 having CIN
U41000TN2020PTC135253, and having its registered office at "WABAG
House” No. 1 7, 200 Feet Thoraipakkam - Pallavaram Main Road,Sunnambu
Kolathur, Chennai 600117 (hereinafter referred to as the Corncessionaire,
which expression shall, unless it be repugnant to the context or meaning
thereof, include its successors and permitted assigns) of the SECOND
PART:

GNN and Concessionaire (100% subsidiary of M/s VA Tech Wabag Ltd,,
the concessionaire) are hereinafter collectively referred to as first

Partics.

AND
(i) M/s GANGA PROCESSORS having its and office at 18/11 SITE-4
INDUSTRIS AREA SAHIBABAD GHAZIABAD UP 201010 under the
Sahibabad Industrial Association, Jurisdiction Area: [, (hereinafter referred
to as "User” which expression shall unless repugnant to the context, mean
and include its permitted assignees) of the THIRD PART,

(iv) Industrial Association (Regd.), TRANS HINDON SAHIBABAD having its
registered office at (Insert full Address) Sahibabad (hereinafter referred to as
which expression shall unless repugnant lo lhe context, mean and include its

v permittedassignees) of the FOURTH PART.

M/s GANGA PROCESSORS and (INDUSTRIAL ASSOCIATION REGD. TRANS
HINDON SAHIBABAD) are hereinafter collectively referred to as Second Parties.

rach of First Party and Second Party hereinafter to be referred individually as the

“party" and collectively as the "Parties”.

WHERE AS

A GNN intends to develop a "Public Private Partnership (PPP)-Hybrid Annuity
Model(HAM) to set up a Tertiary Treatment plant to treat secondary treated
water from Indirapuram Sewage freatment plant (hereinafter referred to as
"TSTP”) tosupply Industrial Grade Water to industrial units situated under the
jurisdiction area of Sahibabad I[ndustrial Association, Ghaziabad from

Ghaziabad Nagar Nigam” (the"Project”).
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The Parties now agree to the following understanding in relation to the
supply of Recycled Water ("Product") by the First Party to the Second Party
as per this Agreement, '

'Now, THEREFORE, the Parties hereto agree as follows:
1. Project Facility
Project Facility means collectively the following:

(a)Waste water treatment plant including ultra-filtration and reverse osmosis
(UF&RO) plant being constructed in STP premises at Indirapuram
[collectively referred to as "Tertiary Treatment and Reverse Osmosis
plant (TTRO)",

(b) Pumping station(s) for product supply, ,

(¢)Conveyance pipeline from Indirapuram TTRO premises to BIA's premises
on exclusive basis, for supply of the treated water, and

(d)Includes any other infrastructure that forms or may form part of the Project

Facility at a future date. :

The Project facility is being developed by GNN along with the
Concessionaire. The commercial operations date (hereinafter referred to as
"COD") of 40 million Liters per Day (MLD) supply of the Product by the First
Party to Second Party would be presumably in the Monlh ofApril in year

2024,

2. Contracted Quantity

(a) The contracted quantity (hereinafter referred to as "Contracted
Quantity") is 140 kilo liter Per Day (KL) of the Product. The Date of
Commencement will be presumably April, 2024. In case of delay the first

' parties shall inform the Second Parties in writing. '

(b) The First Parties assures the Second Parties that supply of Gontracted
Quantity of the Product shall be undertaken as per the terms and
conditions provided in this Agreement.

(c) The supply obligations on the part of the GNN and payment obligations
on thepart of the User shall commence from the actual COD. The User
shall off takethe Contracted Quantity of the Product for the Supply

- Period from the GNN, from the COD onwards,

(d) “Supply Period" would mean the period on daily basis l.e., calendar

day.
(e) The actual supply may vary for about +/- 5% of the Contracted Quantity.

The User will be billed and shall pay for the actual quantity delivered to

the User.
() The Conlracted Quantity ofthe Product shall be supplied equally in a
period spread of 24 hours. :

3. Delivery of Water
(a) Water shall be delivered fro
the junction of approach road for the unit/works and pub

m Indirapuram TTRO to Second Parties at
lic road. First
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(d)

. water metering equipment,

()
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Parties st :
Sogtrlgg ::]\C?Ilc)tlple;\;ea[t‘?egn‘alﬁ all arrangements to delivgr the water from
" infrastructure and comprehensive networks and
e‘same shall be maintained by the First Parties. All the capital cos’t and
r};?:rltri\;zn::cicos;shan be borne by the First Parties and hence Second
: e bound to draw ‘mini i of
(o, aontract period) water for a-minimum period ofFifteen years
Second Parties shall make all proper and adequate arrangement as per
rules.& regulations of Ghaziabad Nagar Nigam and Applicable Laws for
drawing water from the junction point of unit/factory/works approach
road and public road at its own risk and cost. If any defect in
inlet/connection arrangements or water using equipment's arise the
same shall be rectified by the Second Parties. First Parties shall have an
option to stop supply of water without any notice as soonas any defect or
unsafe operation is notified in the Second Parties’ inlet/connection
arrangement or metering equipment, the decision with respect to which
shall be of the First Parties and the same shall be absolute and binding
upon the Second Parties. Inlet/connection arrangement means the
installation of pipeline from the junction point of factory/ unit / works-
approach road and public road to its unit, water meter, sluice valve, hon-
return valve etc. The said arrangement shall be made available by First
Parlies. Second Parties shall not have the right to adjust, clean, handle,
replace, maintain, finker, remove or modify in any manner all such above
state inlet/connection arrangement at any time during the tenure of the

Agreement.

Second Parties under no circu
change over on part or whole wi
given time, without the written consent of the First Parties.

Any production losses or any kind of losses whatsoever attributable to
the functioning of the aforesaid equipment/installations for any reason
whatsoever shall, in no way be the First Parties’ responsibility and
accordingly the First Parties shall not be held responsible for any such

losses or damages in any circumstances.

Notwithstanding anything contained in any
contract, in case second Parties are found to have tampered with the
the water supply to Second Parties will

tinued by the First pParties. The decision of the
First Parties in this connection shall be final and binding upon Second
parties, Second Partics shall pay the penalty and losses oceurring 1o
First Parties before resumption of the supply. If the amount is not paid by
the Second parties within 7 (seven) days from the receipt of Debit Note
from GNN/Concessionaire, this contract shall be liable to be terminated
by the First parties and the equivalent amount as per the agreement
demand at least for three years shall be recovered and the deposit paid

by User shall be forfeited. o
Water distribution equipment installed for supply of water like ’lnter‘nal
pipeline water meter, sluice valve, non-return vatve from the junction

point of approach road of factorylunit/works and public road to the
factory/unit/works of the Second Parties are supposed to be property of

mstances shall sublet/ lease/ selll create a
th the water related property at any

of the clauses of this

immediately be discon
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QNN Tleal Priliss ar 116 autharisod raprosentative, at the rak fined fest o
decand oanlieaalill havo ghta of anlry all hours to the diate

| alatluly, 1o nf pipoaline up 1o afl conatmption polits ariel iated
ay o fhies

Trelaiiig
commulig lneliies siatad natdo o outoldo. tho promils
Bovohid Patlioy :

Woalietll be L wile IL.IU[)()IH&“)”“V ol Hooond Pattion o sulaguad the
annein, wueh da pi|u:1||nm, walar mislor, altilae valve, non-rofurt valve s,
ctontend tndet walar distribution vyl elda or outelde tig firarnises
up Lo e tenminal point lnction ohambor I potsossion of the Geoand
Partlen againsl hafl or pliforage ole. Firot Purtios will restors A0
rolhabilitale thie damaged distrihution. system ol the rluk and cost of the
Uniet 1 e event where theft or pilferago ele. happoens to the assels.

4. Supply Price for the Produet
() InltalBupply pringafRe, 46,90 perkLl. shallbe payablobythaUse oihe
: GNN, forlhesupply ofthe Product fortha"year,

() /\,\QMNBULHu.](t*‘,”af;f;:tllallbeapplIcabloovoryyoar,ontl‘»oproviousy@ar"sr;ﬁp

plicable piive.

6. Quantity of Waler

(@) ’l'hetﬁemnwlI-”ame&ml1'eillclcao|aretotheFtrstPartlesaboutthocurrentrequuéﬁmm:
ts on dally basls will fulire requirement (If any).

(b) Flist Parties ghall supply water meter for the assessmant of the quantity
ofwater used hy [he U&ar second Parties and the entire consumption of
wmmaluz.\lll)mammr;sw{lhrougl\Watermeters;

(¢) Ifim(!’-":‘n-tlmmlmllllmif;mvvz:\lﬁrmateratth@premisasofthaUser.

(d) Usuuc:zmcmnmmmn'n:;)l’ﬁwcal‘arllmmhespeci'fieddemandasperagromne‘ant,
Eirst Partios shall oharge Rs, 45.90/- per kiloliter, or otherwise as per the
rovised rate, Furlher 1t agreed by hoth the Parties, that d {rlrg(; the billing
cycle, Il Socond Parlleg have consumed less /ho ggraad-
c.ion-nmd,u-mnl“~"imtl“i’mrllmwlllra'Isetheblll for8 %oéf :

21 L( U0l

Realreeddemand,-5.¥

(e) Usm(a!solmmptﬁ}I/\h\I(mp)nlmIlhavetogIveprlomotloeof?daystothoFlmt Partlos
jor shutting down for a porlod of a wooek (or loss than that) and
forz‘;l\uttlnuclownlli("mynmmtImSm:ondPartlasahallhave topayRe, 6,000/
(Rupoos flvo ousand only) for more than 26mm connoctlon In cave of
industry,r;xlo:u’;wltimulmm‘u‘.lhmu|‘1clclt.xawaterohargmsmndRs.'I]OOO/*
(l’(upuuacmunmumu1(!()l’\ly)(or’.iiSmmandleaa(han%rnmconnoctloninoutzsc:c)tmdu
atry alongwilh oululpnding ancd due waler charges, In case of shuldown tho
connaction forniora than A week, Second Partles shall huve to produco
appropriato dostimontaryovidence and  certlficato of Sahlbabad Industrial
Assoolation for the shutdown mon-procuctionofthe factory fortho poriad.

() In caso of the vhullng down the connection without any sufflclont causo,
I'?Smtl‘ﬂmUtmwlllul\ui’gimnt~x|;)c~n‘ll‘1aagreeciclemand.IfFIrstPartlosaocn'r‘\z/’s/flnds/ob
sorvos thal tho Bocond Parties useswater bymakingothorarrungament,
Ehel Partlon oholl have the right lo recover tho - wator oharges

althoratoolB0% ofagronddamand,atleastforthresyearsio como.
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(9) IncasetheFirstPartiesfai
sfails ;
other situation ke repairt:s/uF>pI}/thewaterduetoforcemajeureconditionor
tshallbetreatedas, : m'amtenance [ electricity failure, outage etc.
Ve measures bo navoidablecircumstancesduetoproactiveactions/prevent
and thorefors il;rg talken to pre-empt such unwanted incident but invain
, WeC crrfiee apyre H
elaim. ond Parties shall not be liable for any compensation
h} Inaccorde i '
(h) OOO/-Ord;ncewnthsubolause(e)and(f)aboveSecondPartiesshallhavetopayRs,10,
(Rupees ten thousand only) per connection for restarting
| thesysternlolhe FirstParties.
() Thc:aFlr:-thartiesahalltr@attheconneotioni|Iegalonthefol!owingmnditions:
If the water connection is taken without the prior permissiun of

theFirstParties;
|ffthewatermeLerinstalledinthepromisésofSecondParﬂesis “by-
passed”;

ii.  IfatanytimeFirstPartiescomesto
ment to the Ieter s carried out or

tracesoftemperingthemeter isspotted;
iescomestotheknowledgethatthemotor/pump or

is attached or found

theknowledgethatanymischief/adjust
found out or

iv. IfatanytimeFirstPart
any  other pumping  device
fordir@c:tpuur1pimgfromthcwaterconnectionoﬁheFirstParﬁeS;

0 FirstPaniesshalHmposethepenaItyfortheillegalconneotionas statedabove.
(k) Second Parties shall construct / provide an underground storage tank(s) at
theirownat theirworkingplace. ‘
FirstPartiesshallnotallowanymotoring/pumpmgdirectlyfromtheoonnectionof

FirstParties.

()

6. Measurement and Calibration

lbemeasuredinstandardcu

Thevolumeofwatersuppliedundertheoontractshal
installedandmaintainedby

a.
: bicmeter/kiloliter4Thewatermetershallbesupplied,
First Parties.
b. lfSecondPartieshaveanydoubtontheproperworkingofthemeter,itcanrequestFirst
ngsystemaIongwithanadvancepaymentofRs.5,

Partiesforthecalibrationofmeteri
OOO/~(Rupeesfivethousandonly)towards the calibrationcharges. First Parties
n of water metersystem after the

take such checks / calibratio
Second  Parties in  writing. Qver

replaoementofanypartofthemetering
harged on actual to theSecond
recalibration,

shall under
receipt  of intimation ~ from
andabovecalibrationcharges,therepairf’ng/
system after the warranty has expired wil be ¢
Parties, pending the final result of such calibration /
SecondParties shall notwithhold the payment to theFirstParties under the
Agreementonthisaccount,however,SecondPartiesmayIodgeitscalibration/recali
brationwithinaperiodoffourteen(14)daysofsuchcaIibration/reca!ibration. The
decision of First Parties in this respect will be unchallengeableand binding on

For GANGA PROCESSORS Gof1d|Page
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the S Darti

FirstPaftiCeosr;i |l|tjan|§s and such claim, if found correct by the

estshalla a \eadlustedaga‘instsubsequentinvoice(s)ofsupplywater‘Nointer
ceruetosuchrefundsbytheFirstPartiestotheSecondParties.

. Shutdown and Stoppagé of Supply

;‘;}?ﬂ;f,r;i%:‘eg shut down of water supply on the one side from First

s ‘{é i\ n onthoothe(sndeoftheF?econdP‘arties’endshallbehmitedlneagzh

o ifteen (15) days in two periods of time in a year with each period

elﬂgnotshprterthanﬂve(S)days,ThePartyshallhavetointimateatleastﬂfteen

(Cj5)day8prlortotheprop’oseddateofshutdown.

(b) Second Parties shall inform First Parties immediately about any defects in
thewaterinlet/oonneotionarrangementoﬂheSecondParﬁesoailingforthecomp
lete or partial stoppage of the supply of water. Provided that in all
suchcases,theprovisionsrelatingtothepaymentof
minimumguaranteedconsumption(i,e.,80%oftheagreed
demand)shallbeapplicable.

(¢) First Parties shall, likewise inform the Second Parties immediately about

anydefects in water installations and/or water pipeline of the First Parties

calling fordiscontinuation or complete or partial stoppage of supply of water.

First Partiesshallnotbe liableforfailuretoperform or for delay in performing

anyprovision(s) of the contact by Second Parties in such conditions and

shall beheld responsible for any losses or damages to Second Parties due
to partial orcomplete stoppage of water supply. The provisions related to
the payment ofminimum guaranteed consumption (i.e., 80% of the agreed

demand) shall notbe applicable.
8. Failure of Supply

(a) IfFirst Parties are not unable to supply the Contracted Quantity of the
Productduring the Supply Period, either due to water quality not meeting the
specifiedstandard or for any reason, then the Supply Price shall be payable for

the actualoff-takequantity. :

(b) However, considering unexpected contingencies, the User is required to
make alternate arrangements in case of failure to supply the Product by the
First Partiesto the User. The First Parties are to put all efforts to resume the

supply .of
theProducttotheUserintheshortestpossibIetimeaftertheunexpectedcontinge
neies.

(c) Conveyance Pipeline

(a) The rightof way for laying of the Conveyance Pipeline in the User
premises upto the point where First Supplies network ends and
Second Parties’ off-takenetwork  starts (hereinafter referred  to
as‘Delivery Point™, would be providedfreeofcostbythe User to

theFirstParties,
For GANGA F’Rgg ESSORS
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() E‘;gﬂsiﬂ atits premises, shall always facilitate the First Parties during
: ?fUCUOnandoperatlon&maintenanceperiodbyprovidingrequisitep
. ermissionetc.for carryingoutthevariousworks.

(¢) The First Parfties shall be responsible for the safety and O&M of the
ConveyancePipelineuptoDeliveryPoint. |

(d) Metering

(a) ContinuousOnlineMeteringfordeterminingtheexactquantitiesoftheProduct
. supplied shall be done at the Delivery Point in the User premises. First

Parties shall installameterwitha standbyattheDeIiveryPoint.

(b) Necessary instrumentation for real time online monitoringofwaterquality
Sha\lbeinstalled&maintainedbytheFirstPartiesattheDelIveryPoint.

(¢) Perlodicalcalibrationoﬁhewatermetersandwaterqualityinstrumentsshallbeo
arriedoutbytheFirst PartiesalongwiththeUser.

@ The User shall provide adequate min. space o
forinstaliationofthewater meters.

r as per requirement

(e) PowerrequirementforthemeteringstationshalIbeprovidedbytheUser.

{e) Water Quality

a. TheProducttobesuppliedbytheGNNtotheUsershaHbeasperthestandards

specifiedinAnnexure~l.

b." In case the water quality is not as pet the standards specified, then the
UsermaystopthereceiptofProduotwithimmediateintimationtotheGNN.

c. Prior to usage of such Product, the User shall carry out the requisite

quelity
testsoftheProducttoconfirmthequalitystandards/
endeduse.

d. The GNN shall not be
DeliveryPoint.

red ulrementsforitsfurtherint

responsible for the quality of Product beyond the

(f)y Security for Payment

(a) Advanceconsumptioncharges(securitydeposit)shallbesubmittedbytheuser
to the, GNN in the form of Bank Guarantee (BG)/ Fixed Deposit in
favour of MunicipalCommissioner, Ghaziabad Nagar Nigam for the

~ Contracted Quantity of theProduct in the manner as specified therein
above in Clause 3 i.e., ContractedQuantity in KL x 30 days x Supply
© Price. The advance consumption
charges(securitydepo_sit)ofone(1)Monthr:.hargesinformofBankGuarante
eisfixedoonsideringtheourrentﬂnanciaIpositionoster.However,GNNres

- ervestheright toincreasetheadvance consumption chargesinfuture.

() The advance consumption charges shall be deposited (fifteen)15 days
priar totheanticlpated/expecteddate of startofsupply.

For GANGA PROCESSORS
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() The User has to submit the Bank Guarantee for (thirty) 30 days

advanceconsumption  ch i

! arges (s ' i '

consideration ' ’ (securty . depost) taking Itnhto
o e

yearlyesoalatlonmSupplyPriceoftheProduct.Thedifferentia!amountsha“

~ alsobesubmitted in the form of Bank Guarantee. Bank Guarantee shall

be initiallyya\id for one year and the same shall be extended every year
before expiry date,withtheescalatedprice.

(g) Payment Mechanism for Monthly Consumption Charges

a.
b.

- ofevery month. In any case if the bill is

: has- to
thesametothe GNNonthe 1 thdayandobtaintheduplicatebm.

“I"'hebi‘ilfortheProductconsumedwillbeservedonceinamonth.

GNN & GWSPL will ensure that the bill reaches to the User by 10™ day
not received by 10" day, the
User inform

hin (15) fifteen days flum the date of email

The User has to pay the bill wit
the First Parties to the User, in the Bank

of thescan copy of the bill by

Account .
asspeciﬂedbytheGNN,failingwhiohthereleaseoﬁheProd uctwillbestoppe

d with S@mr*w(?)dayspriorintimationinwritingtoUser.

(h) Disconnection

(a)

(b)

(i) Dispute Resolution,

(a)

(b)

esfoxiheProductarenotpaidwithinthedu

edateandsubsequentnoticeforpaymentofthedues within seven (7) days,
the Product supply to the User will be stopped and the connection shall
be disconnected after giving a notice. of fiteen (18) days and penalty of
Rs.10,000/- will be levied on the User for reconnection, after clearing the

Ifthemonthlyoonsumptioncharg

bill,

Further, if the connection is disconnected, the User shall be charged an
interest @1% per month from the due date to the date of actual payment
over the outstanding due amount, in addition to the penalty of

Rs.10.000/- for reconnection after clearing the bill
Governing Law and Jurisdiction

ing to the bills raised by the First
Parties, the User shall bring to the notice of the concerned Parties
within 7 (seven) days from the receipt of the bill, otherwise no

objections will be admitted after 7 (seven) days.
Even If any bill raised by the First Parties is disputed, the User
should pay thefullamount of such disputed bill, pending settlement of
the dispute throughrx':utualunder@tandlngand excess  payment, it
any,will be adjustedinsubsfaquentbills, In cuse of failure to arrive at a
settlement through mutual understanding, the Parties are free to

resort to civil proceedings

in case of any dispute pertain

gofla | Page
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(¢c) DisputeResolutionMechanism:

—
=

(i)

(i)

operation oreffs t0 or }n connection with the meaning, scope,
cettlod b ct of t.hIS Agrgement or breach thereof shall be
settled between theFirst Parties and Second Parties amicably.
In the event of any
d‘SpUte,thepar'tiesshaIIendeavor'(oresolvesuchdisputebydisoussiom
ngood faith
inthefirstinstancewithin30(thirty)daysofnoticeofsuchdispute.

if however, theparties are not able to
resolvetheirdispulesanddiFferoncesamioablyasaforesaid,suchdis
putesanddifferenceswhatsoeverarisingbetweenthepartiesoutofor
relatingtoorinconnection with the meaning, operation or effect of
this Agreement or thebreachshallbesettled at competent
jurisdiction by civil proceedings.
Notwithstandingtheexistenceofanydisputeanddifferencesor@ourtCas
einterms hereoforotherwise,vvorkunderthecontract shall continue
and be bound to continue to perform their respectiveobligations
according to be contract, and the parties shall remain liable
ar\dboundinallrespectsunderthe Contract.

The Civil Courts at Ghaziabad, India with the exclusion of all other

courts
shal|aIonehavejurisdiotionoverallmattersrelatingtothiscontractandthe

disputes and differences arising from the same. Governing law shall
be Lawsoflndia.

(j) Force Majeure

"Eorce Majeure” shall mean any event or circumstance or combination
thereofwhich prevents the Party claiming Force Majeure (the ‘Affected

party’)

fromperformingitsobligationsu nderthisAgreementandwhicheventorcircumstance:

()

(ii)

(iii)

isbeyondthereasonablecontrolandnotarislngoutofthedefaultofthe
AffectedParty;

theAffeotedPartyhasbeenunabIetoovercomesuchciroumstanceor
evur1lbytheexcrciseofduediligenceandreasonableeﬁ‘ons,skillandcar

g;and
hasamateriaIadverseeffectonthesubsistenoeoﬁhisAgreement,

Such events or circumstances shall include, without limitation, the
effect of anynatural element or other acts of State or God, including but

not

limited to, fire,

flood,earthquake,lightning,cyclone,landslidesorothernaturaldisasters,S‘k

For GANGA PROGESSORS J0of14 | Page
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nkesqrothermdustrial disturbances, war, riots, civil commotion,
terrorist attacks

(5] > . . .
mbargoes blockades,governmentalrestriction,intervention of defense

authorit'ies or any change in laws applicable to any Party hereto of to
the Project. .

(@) A Party shall not be liable to the other Party for any loss, injury.
delay,damages or other casualty suffered or incurred by the
latter due to ForceMajeure, and any failure or delay by any
Party in performance of
itsob\'\gationsunderthis/\greementduetoForceMajeureshallnotbe
consideredasabreachofthis Agreement.

(b  The Party suffering Force Majeure shall notify the other Parties in
writingpromptly after the occurrence of such Force Majeure gvent.
Such Party shallto the extent reasonable and lawful, use its best
efforts to remove or
remedysuchcause.UpontheoccurrenceofaForceMajeureevent,theP

anyclaimingForcel\/lajeureshalluseall

reasonablemethodstocontinue to perform its obligations under this

Agreement and to minimize the adverse effects of such

sircumstances. Sucti a Farty shall notify the other parties of the

steps it proposes {0 take including any reasonable alternative
means for performance. In the event any obligation cannot be

performed due to continuance of a Force Majeure event for a

period of 7 days or more, the Parties agree that the time period for

the performance of such obligation shall stand extended for an
equivalent period after such time as the Force Majeure event
ceases to exist,

(©) If, as a result of a Force Majeure event, the Project has been
rendered unviable or un-bankable or the Force Majeure event is
not likely to be cured within a reasonable foreseeable period, the
Parties may decide to terminate this Agreement in respect of such
Project in which case the Parties shall be entitled to receive
payments accrued and due to them, before the occurrence of the

“Force Majeure event.
(k) Validity, Effectiveness and Operation ot this Agl'eémeﬁt

This Agreement:

(a) Agreement commencement date shall be treated as effective from the
date ofthe agreement signed in between the First Parties and the
Second Partiesfor utility of the product and it shall be valid. 1t will
be binding upon
boththePartiesforaperiodof15(fifteen)yearsinitiallyfromthedate
ofCommencementanduntiltsyears(“Validity Period”)thatmaybeext
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endedtofu i i ;

rtherperlodoftlmeWIthoonsensUalapproachoftheParties
'y willremaininplaceunti : |
(b) emamlnplac,euntulsuohtnmoasoneoraHPartiesdetermineothemise

¢) shallbe - L
(c) allbeexecutedmEngIlshmfouroriginals,onefor‘eachParty,and

(d) Orr;:eﬁgﬂendedatanytimebyawntte.n agreement betweentheParties
aybemutuallyextendedbythePartiesin writing.

(©) EZITSAgreementmaybe extendableforamutuallyagreeableperiodas
mutualconsentbetweenthePartiesontheexistingtermsandoonditions.

Further thePailiesagreethat

(a) First Parties will take all measures to ensure smooth and regular
supply of theProduct to the User but First parties shall not be
responsible for 1088 of property of life or what so0 ever it may be due to

shortage in supply due to accidental or unforeseen circumstances of

matters beyond the control of the First Parties.

The First Parties will inform 48 hours in advance to the User about
thestoppageoftheProduclformaintenanueofvariouswatersupplyinst

allations.

r direct pumping from the GNN mains

) The User shall not resort fo
hecasemaybe.

unl‘essotherwiseitispermittedby GNNast
oach the GNN well in advance pefore the expiry

(d) The User should appr
date,forrenewal ofthisAgreement.

() Termination
a. /—\nyPaﬁymayterminatethisAgreemen
by3months’Written notice totheother Parties.

p, This Agresment is terminable upon the occulrence of a Material
Breach (asdeﬂnedbelow) whichhas a Material Adverse Effect. This
Agreement will also terminate automatically

uponthebank‘ruptcyofanyPartyhereto.

tpriortoexpiryoﬁts\/alidityPeriod,

¢ For’thepurposeofthisolause:

h" means a preach of the obligations, terms and
conditions ofthis Agreement of covenants by a Party, which materially
and substantianyaffects the performance of the transactions
contemplated by this Agreement andresultsinaMaterialAdverseEﬁect.

“Material Breac

which may or do (i) render

“Material Adverse Effect” means circumstances
vestedina

. anyright
PartybythetermsofthisAgreementineffective;or(ii)adversely affect or restrict
For GANGA pPROCESSORS
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d. The termination of this A
acerued prior to sych

(m)Review

g‘reement shall not affect the rights of the Parties
ermination.

a) The Parti i :
( )operaz;ﬂ:s Will review the Contract to consider consistency with the
agreedg frangements and requirements and such other matters
etween theParties. duringthecourseofthe Contract.

(&) AReviewCommitteecom

' prisingofmembersfromtherespectivePartiesma
- Ybesetup,

ThePartiesconﬁrmthattheyhaveearefu”ygonethroughtheaont@nts

ofthisAgreement and agree to abide by the terms and conditions as laid
down herein.

-
Signed for and on behalf of GNNby: / Signed for and on behalf of

GANGA PROCESSOR by:

For Q%"?g%\ PROCESSCRS

el PN
Name: = :{:\&%&\F‘(\@%\;&me(

Designation:
Date of signing: Date of signing:
Signed for and on behalf of . Signed for and on behalf of SIA by:
. GWSPL by:
Name:Designati Name:Designati
on:Dateofsigning on:Dateofsigning:

Withess:

Aldofl4 | vrave



FirstPart
y » SecondParty
1.
1.

2,
| 2,

Annexure~ 1

, Product{RecycledWater)QualityandSpecifications

T’ertiaryTreatedEfﬂuentParameters ]
' . _ TertiaryTreated—
Parameter [ Unit A / lndustrialGradeWater/
| 2 - 3 ] 4 |
fTurbidlty N [ NTU / <5
| pH - i | | 6.0-7.5 /
} lotalHérdneséasCag_Qi_; mg/l I <300
4 [ [ronaskFe mg/l l ) <0.25 [
5 [TDS [ Mg/, ! <500 |
6 |BODS | mg/| [ <2 |
7 | COD | mg/l | <50 |
8 ’Tota!SuspendedSohds I mg/l [ <2 I
[ 9 [TotalNltrogenasN } ~ mgll l <10 '
[ 10 ’TotatPhosphorus ’ [ : mg/t f 1 ]
] 11 /Appar@ntColor / HazepUnits _ [ <50 [
[ 12 JAIkdhmty J mg/! [ <50 j
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